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LEGISLATIVE ASSEMBLY.

Thursday, 14th September, 1922.

The Assembly met in the Assembly Chamber at Eleven of the Clock
Mr. President was in the Chair.

~

PETITION FROM MADRAS VOTERS RE PROVINCIAL
CONTRIBUTIONS.

M. K. Reddi Garu (South Arcot cum Chingleput : Non-Muhammadan
Rural) : Sir, I beg leave to present to you a petition signed by 1,04,272
voters of Madras regarding their provincial contributions to the Central
Revenues.

Mr. President : Will the Honourable Member come and present it
at the table ¢

The petition was presented.

RIOTS AT MULTAN.

Dr. Nand Lal (West Punjab: Non-Muhammadan) : Sir, wunder
Standing Order 20, rule 12, paragraph 41 of the Manual of Business
and Procedure of the Legislative Assembly, T beg to ask for leave to.
move a motion for an adjournment of the business of this House for the
purpose of discussing the recent cutbreak of very serious Muharram riots
at Multan.. I may at the same time point out, Sir, that I have complied
with the provisions of paragraph 42 of the same rule and Standing
Order 21.

The Honourable 8ir William Vincent (Iome Member) : Sir, may I
in the first place suggest to the House that the riots are now over and there
seems very little reason for discussing them ? In any case it can hardly
be said that this is a matter of urgency. In the second place may I
say that this is a purely provincial subject ? If this Assembly proposes
to discuss on a motion for adjournment every riot and disorder of this
kind in the different proviness, then I am afraid it will have no time
to direct its attention to matters that veally affect the Central Governg
ment. In other words, Sir, T sugeest to you and to the House that this
is a purely provineial matter outside the'scope of this Assembly.

Mr. President ;: I should like {0 know from the Honourable Member
on what date these riots occurred.

Dr. Nand Lal: I believe on the 3rd and 4th September, so far as
my information goes. There have been subsequent troubles, but I am

( 01 )
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not sure about them or their churacter or the dates. The information
which I gathered from the most reliable paper is that the riots took place,
as I have already stated before this House, on the 3rd and 4th September.
I hear that the thing has not subsided as yet ; it is smouldering and that
is why the whole matter requires to be discussed fully before this
Assembly. The subject, practically, is not a provincial one, because in
this case the military has been called upon to help the executive and I have
to make reference to the actions of the Military Department also.

The statement in writing, which I have already submitted to the
Secretary, will bear me out that this matter is of very great importance
and urgency and requires deep consideration of this Honourable House
and there are two precedents......

Mr. President : Order, order. The Honourable Member is entering
into the merits of the guestion which he might be able to discuss if I were
to allow his motion, but it secws to me that he is a little late in bringing
this forward. 1 do not wish to give a hard and fast interpretation of
the word ‘ recent ’ in the rule, but the intention of the rule is that as soon
as & matter of this kind is brouzht to the notice of the Honourable Member
and he wishes discussion thercon, he should at the first available oppor-
tunity bring it before the Assembly. I think I must rule that in this
case the Honourable Member is too late, as he himself admits that these
occurrences took place ten days ago and that, for the most part, they are
NOW OVer.

Dr. Nand Lal : May I rise te a point of order, Sir? With due
deference to the expression of opinion of the Chair, I may very respect-
fully submit that Multan is far away from here and no Member of the
Assembly could get reliable information in time. The trouble as I am
led to believe is still going on......

Mr. President : May I ask the lonourable Member when this occur-
rence first came to his notice 1

Dr. Nand Lal : This maiter came to my notice for the first time and
a8 & rumour, 1 think, on the 8th or 9th.

Mr. President : 1f the Honourable Member was so unfortunate as
to be so remote from the scene of the occurrence that it took him 5 or 6
days to get information, I am afraid that does not strengthen his position
in asking for an adjournmert. I am prepared to hear him further
on the point, however,

Dr. Nand Lal : With due deference, I submit, Sir, that I wanted to
make an inquiry. I wanted time to get myself equipped with certain
information, and I could not, on an earlier day, approach the Secretary
of the Legislative Assembly without definitely knowing the facts.
I could not place adequatz material before this Assembly without having
sufficient details and an account of the tragedy, and I think I was right
in gathering the material. Sinece the required and more convincing
material came to my possession lari evening I gave notice of a motion
to-day, and so far as my information goes this matter is one of very vital
importance and of great urgency.
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Mr. W. M. Hussanally (Sind : Mubammadan Rural) : May I ask the
Honourable the Home Member (o let us know how many people have been
arrested in connection with the Multan riots ¥ If the number of
criminal cases is large, then this motion for adjournment would be out

of order again.

The Honourable 8ir William Vincent : Sir, I have received reports
of the occurrences at Multan, and the disorders have been of a serious
character. I will gt a statement of the facts placed in the library if
the Honourable Member so desires.  We do not know as yet whether any
persons have been arrested or are under trial in eonnection with these
oceurrences, but I bhope some persons will be shortly, if they are not
already, arrested.

Rao Bahader T. Rangachariar (Madras City : Non-Muhammadan
Urban) : In connection with the point made hy the Honourable the Home
Member, may I draw his attention to the special article”contributed by a
visitor to the Tribune of Lahore which I read last night ¥ I draw his
special attention to that.

The Honourable Bir William Vincent : I will read the article to
which the Honourable Member refers. I have not seen it as yet.

Mr. President : In view of the fact that this case stands on the border
line, T will give the Honourable Member the benefit of the doubt.

Does any Member object to leave heing given ?
The Honourable 8ir Malcolm Hailey (Finance Member) : Certainly.

Mr. President : Objection being taken, I have to ask those Honour-
able Members who are in favour of the discussion being taken to rise in
their places.

Mr. President : Less than 25 Members having risen, leave is refused.

THE CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL.

The Honourable 8ir Willium Vincent (Home Member): Sir, on the
18th, 19th and 20th it is proposed to take the Bill further to amend the
Code of Criminal Procedure, 1898, if it is passed through the Council of
State by that timoe ; and if the Assembly agrees, I propose to move on
the 28rd that the Bill be passed.

If leave is given to introduce the Indian Mines Aet Amendment
Bill by the Assembly on the 15th, it is proposed to refer the Bill to a
Joint Committee on the 23rd.

Dr. H. 8. Gour (Nagpur Division : Non-Muhammadan) : May T point
out, Sir, that there is a xencral feeling on this side of the House that the
Code of Criminal Procedure, which is a very important and voluminous
measure, might be deferred for disenssion by the Legislative Assembly till
the next Session. The Members have not yet had time to go through the
Jraft changes suggested by the Select Committee, and they will not have
timg to go through the alterations and amendments made by the other
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House. In these cirecumstances, 1 hope the Honourable the Home Member
will accede to the request of myself and my friends and defer the further
progress of the Code of CUriminal Procedure till the November Session,

8ir Deva Prasad Sarvadhikary (Calcutta : Non-Muhammadan
Urban) : Sir, that idea prevails on this side of the House also, and we should
support the suggestion for putting the Bill oft till the November Session.

The Honourable Bir William Vincent : Sir, the Bill has been before
this Chamber for nearly two years, so that I should have thought that every
Member has had ample opportunity of eonsidering it. The report of the
Select Committee was laid on the table on the 7th of September. If there
is & majority against me when 1 propose the motion, then it will have to be
abandoned, but I think it is a pity that a measure of such great importance
should be delayed for such a length of time as the Honourable Member pro-
poses. I admit that it has been postponed many times before. The amend-
wents in the Couneil of State are not, on the information that I have before
me, likely to make much difference to the Bill.

Mr. W. M. Hussarally (Sind : Muhammadan Rural): May I know
what urgency there is in regard to this Bill ¥ I think the request is very
reasonable and the matter might be deferred till the November Session unless
it -is really of very urgent importance.

Dr, H. 8. Gour : May I also in this eonnection draw the attention of
the ITonse to the fact that some three months back I wrote to the Hecretary
of the Legislative Department to give me a copy of the report of the Select
Committee and the draft of the changes made in the Code of Criminal
Procedure so that [ may be able to study them at my leisure and come pre-
pared: at the commencement of the Legislative Bession to deal with
this very important consolidating measure, but 1 was told that a
copy of the Seleet Committee’s report and of the Bill could not
be had and could not be delivered. It wuas no doubt delivered to us
on the Tth September, but ITonourable Members will see how difficult
it is, in view of the crowded programme of this Session, for any
Member to study the very intricate provisions of the Code of Criminal Pro-
cedure, T therefore submit,—I hope T am speaking with the eoncurrence
of the non-official Members on this as well as the other side of the House,
that it is the general wish of the Members that they must have longer time
to consider the provisions of this important Code and that the matter may
be deferred till the next Session in Delhi.

The Honourable 8ir William Vincent : Sir, some criticism has been
directed to the fact that the Government refused to supply an Honourable
Member with a copy of the Report of the Joint (‘ommittee and the Bill as
amended by them. T think Members of this Assembly will agree with me
that, if we had aceeded to the request of the Honourahle Member, we should
have been guilty of gross breach of privilege because the first duty of a
Joeint or Seleet Committee is to present their report to the House and not
to publish it before that. T am certain indeed that in this matter I shall
have the support of the Chair. T[ the Honourable Member thinks that I am
personally and particularly anxious to see a Bill of this character through the
. Assembly, he is under a singular delnsion. It has been a most troublesome
business to me already, But, as a matter of fact, there are two Members of
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the Executive Council who have personal kuowledge of the Bill, Dr. Sapru
and myself, as we have worked at it for some time, myself indeed for some
years, and, partly perhaps for that reason, we wish to get on with the Bill,
it possible, this Session, '

PROPAGANDA IN CHHAMBER.
Mr. President : Rai Bahadur Bakhshi Sohan Lal.

The Honoarable 8ir Malcolm Hailey (Finance Member) : Sir, before
the Ionourable Member rises, might [ ask for information on a further
point of order ? 1 wish to ask you, Sir, whether it is with your permission
that we find in our places to-day a pamphlet which ascribes to Madras the
honourable but somewhat humiliatory position of a milch cow ¥ I think
it has been the practice hitherto that papers placed before us in the Assembly
have been so placed with the assent of the officers acting under your
crders.

Mr. President : That is so. Papers ean only be circulated here by
the order of the Chair. It is improper to use this Chamber as a means of
vireulating anything in the shape of propaganda not strictly and offieially
eonnected with the business of the Assembly.

The Honourable 8ir Malcolm Hailey : Thank you, Sir.

_Bir Deva Prasad Barvadhikary (Calcutta : Non-Muhammadan
Urban) : It is only specially privileged Members, Sir, who appear to
have been so favoured.

The Honourable 8ir William Vincent (Home Member) : May T make
the Honourahle Member a present of my copy ?

8ir Deva Prasad Sarvadhikary : Ille is entitled to keep his cow to
himself,

RESOLUTION RE PROVINCIAL CONTRIBUTIONS TOQ (CENTRAL
EXCHEQUER.

Rai Bahadur Bakhshi Bohan Lal (Jullundur Division : Non-Muham-
madan) : Sir, the Resolution which stands in my name runs as follows :

‘‘ This Assembly recommends to the Governor General in Council that the
prosent total Provincinl contributions to the Central Exechequer be reduced by two
crores of rupoes, the benefit of such reduction being immediately given to the Provinces
of Madras, United Provinces, and Punjab.’’

Sir, a large number of amendments have been tabled on this Resolution
by the Honourable Members from some of the provinces and, with a view
to incorporate most of the amendments in my Resolution, T beg leave
to amend my original Resolution so that it may read as follows :

‘¢ This Assembly recommemnds to the Governor CGenceral in Council to move
the Beeretury of Stute to have the financiul relutions of the Central and the Provincial
Governments re-examined with a view to providing a seheme of devolution and dis-
tribution” of the finances of the various Governments, so as to do awny gradually
with the provineinl contributions ; and there should be mennwhile a reduction in
the present total contribution to the Central Exchequer in respect of two lakhs, the
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benefit of such reduction being immediately given to the Punjab, Madras, the
United Provinces, the Central Provinces, and Bihar and Orissa ond Assam. And
also that immediate steps be taken to examine the whole basis of the present financial
relations as now laid down in the devolution rules for allocation of Central to
Provincial heads by the appointment of a committoe of this House or of a Joint
Committee of both Chambera of the Legislature, or by such other Legislature as
this Asggmbly and the Government may agree upon.’’

The Honourable 8ir Malcolm Hailey (Finance Member) : Sir, I am
loath to interrupt the Honourable Member, but I understand that he
wishes to place before the House an amended Resolution of a somewhat
different character to the Resolufion which he had originally put for-
ward, and I wish to obtain your orders, Sir, as to the admirsibility of
the amendment which he has now proposed. Indeed, it would be my .
duty to place this question before you in any case in connection with
the subsequent amendments, Standing Rule 33 lays down that an
amendment must be relevant to and within the secope of the motion to
which it is proposed. Now, the original motion--T do not wish to argue
the case any further than is necessary to place the point of order before
you—assumed that the comtributions would continue on the existing
basis, the existing allocation of revenues would continue, but that certain
remissions should be given to three provinces. Is it relevant to and
within the scope of a Resolution of that nature to propose an entire re-
construction of the whole character of the allocation of revenues between
the provinces and ourselves ¥ Is it within the scope of the original
Resolution to assume that a Royal Commission should be appointed which
might possibly recommend not only the wiping out of the contributions
but an entirely different system of relations between the Central and
the Provincial Governments, May I enforce my point by an illustra-
tion? If we had before us a Resolution regarding the travelling
allowances of the Members of this Assembly, would it be within the
acope of that Resolution to propose an amendment asking for a radical
alteration in the constitution of India as laid down by the Government
of India Act ? Or again as a further parallel, if we had hefore us a
Rerolution pointing out the insufficient Indianisation of certain railway
services managed by Companies, would it be within the scope of that
Resolution to propose an amendment asking for the consideration of aboli-

tion of Company management and the substitution of management by
the State ?

Mr, President : The Honourable Member must move the Resolution
as it stands on the paper. He is not entitled to incorporate the amend-
ments of his colleagues and then assume that it is his Resolution, for

that is usurping the right of the House to decide whether the Resolution
shall be amended or not.

With regard to the point of order taken by the Honourable the
Finance Member, none of the amendments proposed actually to arrest
the operation of the devolution rnles. The most substantial amend-
ment, satanding in the name of Mr. Jamnadas Dwarkadas, does ask that
the whole question of provincial contributions be examined through
some agency of inquiry. T consider that that is within the scope of the
subject on the paper. '
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Rai Bahadur Bakhshi Sohan Lal : Sir, I beg to move the Resolution
which stands in my name.

At the very outset it will not be out of place for me to lay before this
Assembly a brief history of the provincial contributions to the Central
Government.

Sir Montagu dePomeroy Webb (Bombay : European) : Bir, on a
point of order, may I ask if the Honourable Member is speaking to his
orizinal Resolution or to the proposed amendment thereof !

Rai Bahadur Bakhshi Sohal Lal : We are all aware that, before the
introduction of the New Constitutional Reforms in this country, the
revenues of all the Provinces practically belonged to the Government of
India ; and the Government of India, after calculating their own pros-
pective requirements made allotments for each of the provinces.

This system of allotments left very inadequate sums to allow further
development of the Educational, Sanitary and Industrial progress of
the provinces. But now under the New Constitutional Reforms, with
the grant of the full autonomy to the provincial Government, this system
of grants or doles from the Government of India to the provineial Govern-
ments beenmes quite incompatible with the mew conditivns created by
the Reforms. The Montagu-Chelmsford report, paragraph 200, says :

¢ Qur first aim has been to find some means of entirely sopurnting the rosources
of the Ceutral und Provincinl Govornments.’’

Paragreph 201 :

¢ If provincial autonomy is to mean anything real, clearly the provinces must
not be dependent on the Indian Government for the means of the provineial
expenditures.’’
Parograeph 207 : -

‘¢ We attach great weight to the proposition that the Irovinces are to be really
solf-governing and thoy ought to adjust their expenditure.’’

These pronouncements make the Provineial Governments full
masters of their revenues with full power of their own free will to dis-
pose of them for the development.of provincial progress. The result
waus that instead of the Government of India being the master of the
purse and allotting sums to the Provinces, according to their own sweet
will, from surplus in hand after providing for all their requirements,
from all the Indian as well as the Provinecial revenues, the Provinces
became the owners of the revenues and would first think of their own wants
and only out of the surplus, if any, contribute to the Government of
India what they could spare. As a matter of fact the framers of the
Constitutional Reforms intended to relieve gradually the provinces from
their obligation to contribute to the Central Government.

Naturally the development of Educational, Sanitary and Industrial
schemes in the provinces which under the old system were kept in the
bhack ground came into the forefront of the popular government of the
provinces. It was therefore considered necessary to devise some ways
of entirely separating the resources of the Central and Provineial
Governments ; and with that end in view the Montagu-Chelmsford
report on Indian Constitutional Reforms recommended a complete
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separation of the Central and Provinecial revenues ; the provinces having
full control over their revenues and expenditure without refercnce to,
or interference by, the Central Government. As a result of this arrange-
went the income of the Government of India fell short of their estimated
expenditure and it became necessary to require the provinces to contri-
bute according to their respective capacity in order to make good the
deficit of the Central Government on the basis of ‘‘ Assessment in ratio
of gross surplus.”” This prineiple would naturally squeeze most from
the-most carning and economical provinces and get’ least from the less
earning and more extravagant Governments,

In order to give effect to the above instructions in the Montagu-
Chelmsford report a Financial Relation Committee under the president-
ship of Lord Meston was appointed ; and this Committee better known
a8 liord Meston’s C8fmmittee considered the principle of ¢* Scale of con-
tribution rateable to gross surplus’’ as provided by the Montagu-
Chelmsford report and recommended by the Government of India’s first
despatch, dated 5th March 1919 to be quite unworkable and impractic-
able and without referring to the Giuvernment of India and consulting
the Provincinl Governments fixed the provineial contribution on an
altogether and different basis,—on the principle of *‘‘ The inercased
spending power of each province.”” In estimating this ‘‘ Increased
spending power of the provinces ’’ the Committee took into consideration
only the then existing expenditure without anticipating the very large
increase in the provincial expenditure for further and ever increasing
development of the Kducational, Sanitary and Industrial conditions
which would naturally come into the forefront of the provineial-adminis-
tration as the inevijable consequence of the intrdduction of popular
government in the provinces. These prospective estimates of income
and expenditure made by the Lord Meston’s Committee in order to find
out ‘‘ The increased spending power of the provinces '’ were also found
to be grossly incorrect. The estimates of, the income were found in some
cases 80 very excessive and the estimate of the expenditure so very much
underrated in the Meston Committee report that the principle of
‘ Inercased spending power '’ adopted by Lord Meston’s Committee
was found to be worse than the principle of ‘‘ Assessment in the ratio
of surplus.”’ i

Thus the contribution fixed by Lord Meston’s Committee, immediately
after their report came out, created a clamour of unfair, unreal, unbear-
able, unjustifiable and excessive burdens from almost all the provinces.

So far as the IPunjab is concerned, the Lord Meston’s Committee
estimated two crores eighty-nine lakhs to be ‘‘ The increased spending
power ’’ available of which 1 crore and 75 lakhs was fixed to be its
contribution to the Central Government. While according to the
budgetted and revised cstimates of the Punjab for 1921-22, the
so-called *‘ increased spending power '’ of the Punjab did not reach
even half the Committee’s estimate. It would be quite impossible
for the Punjab to contribute the whole quota allocated by the Lord
Meston’s Committee without starving more or less all its heads of expen-
diture and without again shelving their Educational Sanitary and
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Tndustrial schemes for indefinite time as they were before the introduec-
tion of the new Reforms.

The Punjab paid the contribution fixed by the Meston Committee
but not without protest and in the meeting of the Punjab Legislative
Council held on the 9th and 10th January 1922 it strongly protested
against the heavy burden of contribution to the Central Government and
passed a Resolution to the effect that ‘‘ The Finance Committee of the
Council be instrueted to examine the question of the financial contribution
to be paid by the provinee to the Governor General in Couneil under Devo-
lution Rule No. 17 with a view to the total and the immediate extinetion
of the contribution and further to take such steps as are nceessary to that
end.”’ \

The story of Madras is not less painful. Madras has been persistently
and continuously protesting against the burden put upon it by the Indian
Government for more than 25 years. In 1897, 1900 and 1901 the Madras
Chamber of Commerce raised their loud and strong voice o protest against
the burden. In 1911 and 1913 the Madras Provineial Conference passed
Resolutions against the heavy burden put by the Indian Government on
the Madras Government. In March 1915 a Resolution was moved in the
local Legislative Council suggesting that a representation be made to the
Government of India for the pgrant of a larger share of the revenue to
Madras. In addition the matter was repeatedly discussed by non-official
members of the local Legislative Council at almost every budget debate from
1911 to 1918. The question was also raised by the non-official members
in the Tmperial Legislative Couneil in 1913 and 1917. The Madras
Government has also all along been submitting their representations
against the burden put upon them by the Government of India. But all
these efforts fo. be relieved from the burden have so far failed, as under
the old system of finaneial relation between the Central and Provineial
Governments all the revenue belonged to the Central Government and the
position of the Provincial Government was that of living on the charity
or mercy of the Central Government without any stréngth of right to
control the purse.

Therefore the provineial Governments have always been helpless here-
tofore. But now the circumstances having changed the Provincial Govern-
ments having been made master of the purse, there is no reason why
all the above mentioned protests be not gracefully considered by this
Assembly and the contribution reduced with a view of gradual extinction
of the same.

The contribution of three erores and 48 lakhs fixed by Lord Meston’s
Committee on Madras and of one crore and 75 lakhs on Punjab is certainly
excessive with reference to the increased expenditure on services and to
the growing and cver increasing needs of the Educational, Sanitary and
Industrial development. Not less than 1,04,272 petitions have recently
been despatched from Madras to the Government of India protesting
against the burden, which shows that the burden presses heavily on the
masses.

The Bombay Chamber of Commerce has recently eabled its protest to

the Secretary of State against the inequality and injustice of the allocation
) . ‘ .
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of révenues and of the contribution to the Central Government by the
Meston Committee and urges immediate steps to be taken for examining the
financial relations between the Central and the Provincial Governments
through a Commission. The Bombay Government has also been submit-
ting their representations against the burden put upen them by the Meston
Committee as unfair and unjust.

The Bengal Government has expressad its inability to pay any portion
of the contribution fixed by the Meston Committee and has already
convinced this Assembly and the Government of India about the
justification of the protest and has been exempted by the Qovernment of
India from payment for a long eourse of years. The conditions of the
United Provinees, the Central Provinces, the Bihar and Qrissa and Assam
are also pitiable, The contribution of two erores and 40 lakhs fixed by
the Meston Committee on the United Provinces in as heavy as that on
Madras and Punjab.

All these provineces while masters of their revenues under the Consti-
tutional Reforms scheme, instead of presenting prosperity budgets had to
present deficit budgets. All these provinees are poor agricultural pro-
vinces overburdened with heavy land taxes without any margin for in-
crease or for any additional taxes ; and the heavy burdens of the contribu-
tion to the Central Government put upon them by Lord Meston's Com-
mittee, if not reduced in time. are expected to stunt their growth and
mar for ever their growth of further progress specially of Eduecational,
Sanitary and Industrial developments on which depends the real pros-
perity of a country.

About two years have passed since the introduction of Reforms but
none of these provinces have yet been able to stand on their feet, to meet
their responsibilities under the Constitutional Reforms on account of the
paucity of funds. If any of them has started at all it has started worse
on account of the stress of economie conditions coupled with responsibili-
ties to provide for additional expenditure and the heavy burden of con-
tribution to the Central Government and deserve to be relieved of the
burden as early as may be compatible with the requirements of the Reforms
Scheme by taking immediate steps to re-examine the whole basis of the
present financial relations as now laid down in the Devolution Rules for
allocation of revenues between the provineial and central heads by ap-
pointment of a Committee 'of this ITouse or by the Joint-Committee of
both the Chambers of Indian Legislature, or by such other Agency as this
Assembly and the Government agree upon, with a view to providing a
scheme of devolution and distribution of the finances of the varions Govern-
ments, so as to do away gradually with the provincial contribution to the
Central Exchequer........ -

The Honourable 8ir Malcolm Hailey : The Honourable Member

seems to be proposing an amendment to his own Resolution, which was
previously ruled out of order.

Rai Bahadur Bakhshi Sohan Lal : And that in the meanwhile the
present total contribution to the Central Exchequer be rednoed by two
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crores, the benefit of such reduction being immediately given to the
Punjab, Madras, the United Provinees, the Central Provinces, Bihar and
Orissa and Assam. With these few words, I commend the Resolution for
the acceptance of the House.

‘Mr. President : Resolution moved :

““ This Assembly recommends to the Governor General in Council that the
present total provineial contributions to the Central Exchequer be reduced by two
crores of rupees, the benefit of such reduction being immediately given to the
Provinces of Madras, United Provinces and Punjab.’’ -

.Rao Bahadur T. Rangachariar (Madras City : Non-Muhammadan
Urban) : Sir, the attention of this House was drawn this morning to
a pamphlet lying before us, which, I am sorry to say, was irregularly
placed before the Members. I wish the pamphlet had been placed
in a more regular manner, and on behalf of Madras I beg to apologise
to the Chair for this irregularity which has been committed. Sir, if
lHonourable Members will see the title of that pamphlet, they will find
that it is called the Milch Cow. Sir, Madras has been the milch cow
for all India. I would not advise all India to buy their cows for milking
il they really want cows from Madras. Madras cows, especially, Sir,
from my part of the country, arc very yellow, but they are very thin.
Where one cow in this province can supply a whole family, you have
to take a dozen Tanjore cows in order to supply the need. Tanjore
is supposed to be the richest of the districts in Madras. But, Sir, I
may tell you, coming from that district as I do, that I will not advise
anyone to go in for a Tanjore cow. 8ir, the Madras cows have got
one peculiarity. They never kick. The Madras milkman knows that
good quality of the Madras cow, and he milks her hard. It is such a
stupid cow that it can easily be deceived and duped. I do not know,
Sir, how many of you have gone to Madras. The milkman there actually
dupes and deccives the cow. He ro starves the calves that they die,
and when they are dead he embalms the dead calf, keeps the skin
tied up, stuffs it with straw and holds it to the poor cow, and the poor
cow thinking that she is really feeding her calf proceeds to milk. That
is really the pitiable condition of the Madras cow. 1 wish the for-
bearance of this House in taxing your patience to the way in which this
poor Madras cow, this lean cow, has been treated all along. When
a Delhi milkman begins to milk the Madras cow, he thinks of the Delhi
buffalo which yields measures and measures of milk, and he thinks he
can do similarly with the Madras cow. The history of the unfortunate
Madras provincial contributions has been a& very painful and sorrow-
ful tale. It divides itself into five periods. In the first period the
whole of the revenuc and expenditure was in the hands of the Central
Government. The Central Government, Sir, was always u far-off ery
8o far as Madras was concerned. It is only now that we find a Madras
Civilian on the Treasury Benches. Very seldom had the Madras
Civilian the good fortune to reach all this distant way either to
Calcutta,. Delhi or Simla, and therefore it was always 'a far-off ery
and to Madras the Central Government at its pleasure allotted revenues

and expenditure.

This was thé second period. Limited allotments om expenditure
for specified services were then the features which again did not work



512 LHGISLATIVE - ASSEMBLY. (141 Srrr. 1092,

[Rao Bahadur T. Rangachariar.]

satisfactorily. Then we had a third period from 1882 to 1904. Madras
'was the one that shared in certain items of revenue which were
described as ‘‘ growing heads.”’ This was not really in order to
advance the interests of Madras, but to enable the Madras Government
to have an interest in collections, so that the people may be fleeced.
Many of you are not familiar perhaps with the Ryotwari system in
Madras. We have got a system of raising revenue by which once in
thirty years our revenues are revised. They have got seientific methods
of caleulation for finding out produce in lands, and then it is said the
Government take half the net profits. They make some allowances
for cultivation expenses. Those cultivation expenses are quite out of
date, and of course they are caleulated on a basis which no cultivator
can appreciate or understand. Anyhow, I am not here to complain
of the settlements. This gave the Collector zest in putting on the
revenues on the land, so that land revenue rose by leaps and bounds
to the benefit of the revenues of the Madras Government and the
Central Government but to the great burden of the poor taxpayer in
the Madras districts. '

Then we come to 1904 where we have these quasi-permanent settle-
ments, and this inequality continued. I am not complaining against
the partial treatment of other provinces, as I do not wish to create
uny provincial jealousy to-day. We stand here as beggars in a very
pitiable plight, and I therefore wish to avoid any contrast of
ireatment of other provinces, .

I pass from that period to that when doles used to be given.
Then, too, Madras was not properly treated. I give a few figures in
order to show that Madras was not properly treated. In a population of
4134 millions Madras obtained a recurring grant of 28..'.)() lakhs for
education during the years 1911-12 to 1919-20. Bengal with a popula-
tion of 45} millions received 41.81 l'ukhs during th® same period.
-Bombay with a population of 19} millions received 21.40 lakhs, Take
again the distribution of non-recurring grants. In March 1911, the
Government of India distributed the qpium surplus. For 1910-11
Madras was given 11 lakhs out of a total of 111 lakhs for education
and sanitation, and out of a total grant of 104 lakhs dlstrlbute_d to
;arious provinces for miscelluneous objects, Madras did not receive a
single pie. Therefore, it is no wonder that when the Reforms Schempe
came, hnd the two gentlemen went about the country, they had-to
point out in paragraphs 206 and 207 of the Montagu-Chelmsford
Report the inequality of treatment. They say :

“¢ We recognize, of course, that the objection will be tuken that some provinces
even under this plan will bear & very much honvier proportion of the cost of the
Indian Government than others....., Our answer is that thoe objection is. one
that applies to existing inequalities which we ndmit that our scheme faily for the

esent to remove. It merely continues the disparity which is nt prosent manked
the system of divided heads.”’ '

+ Again dealing with it the Government of India im its. despatch
of 5th March recognised the position,. When we -look at the. result,.
s'however, its inequality is obviously liable to attack. From  Madras
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we shall be levying five times as much as from Bombay. - Bombay,
Sir, stands in the happy position of being the Kemadhenu cow. I do
not know if you understand the significance of the word *‘ kemaedhenu.”
She is the richest of the provinces ; her merchants are princes ; her
people are imbued with hereditary instinets as to trade and commeree.
They are able to hold their own with the rest of the world, and there-
fore Bombay can afford to be generous, can afford to be gentle, can
afford not to quarrel with her poor neighbours, Then from Madras
we shall be levying 5 times as much as from Bombay ; from the United
Provinces nearly 5 times as much as from Bombay. So that this past
iniquitous treatment—]l do not use the word ‘‘iniquitous ’’ in the
sense of attaching any blgme to Government—I only mention it in
order to emphuasize my point—this past iniquitous treatment had to be
continued under the Reforms Scheme. Madras was hoping for better
financial days when the new Reforms Scheme came, but unfortunately
their hopes could not be fulfilled. We recognise the incquality, they
said, but you must continue to bear the burden : it is accompanied
with a ray of hope, that it is ounly a temporary burden to last for 8
or 10 years, as the case may be. We took it cheerfully. When the
Meston Committee came, we made our humble representation, furnished
them with arguments, furnished them with facts and figures, but they
resolved to continue this iniquitous treatment, and Madras, as you
will notice from the list of contributions to be made to the Central
Government, Madras heads the list, benighted Madras ! She is behind
every other province in other respeets, but she tops the list in the
matter of provineial contributions. 1 wish I could be proud of that
place, but having regard to the capacity of my province, I am sorry
to say it is a top heavy burden, it cripples us, it bends us down. We
cannot hold our heads aloft ; we have got four Councillors and three
Ministers ; we have got a Development Minister, an Education Minister,
a Local and Municipal Minister. They have got schemes on hand,
well thought out sehemes, but are unable to move an ineh forward.
Last year whep the Budget was prepared, this poor provinee required
nearly fifteen hundred lakhs for her necessary expenditure, but what
"was the revenue? The revenue available _for incurring that
B expenditure  was . only 12)14 lakhs. We had
12 woor. to meet a deficit, therefore, of nearly 300 lakhs.
Where are we to get the 300 lakhs ? We are contributing 348 lakhs
to the Central Government, that is, Madras bears about nearly 34 per
_cent. of the total deficit due to the Central Government, whereas her
legitimate share, her just share, is onlyr17 per cent. Therefore, the
../dovernment of Madras proceeded to cut down the expenditure "in
several directions. Madras has been earrying on her administration in
a most economical way. With her vast area, with her vast popula-
tion, she hus only 25 districts, whereas, Sir, smaller provinces have a
larger number of distriects, they have a larger number of Collectors,
of Deputy Collectors, Sub-divisional officers, tahsildars, naib-tahsildars
and others. Madras wus content to divide her province into & smaller
number of districts. Her village officers were nearly starved, would
you be surprised to hear, on Rs. 8 per mensem. Till last year village
headmen of whom yotu hear were paid only Rs. 8 per mensem ; village
karnams, who had to keep the village accounts, and they keep them
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remarkably well, were paid only Rs. 8 to Rs. 10 per mensem. We havg
about 1,300 to 1,400 villages and for all these villages we have to
provide village officers. There are petty village police. Will you be
surprised to hear the village police are paid from Rs. 8 to Re. 5 per
mensem. Sir, we are an honest set of people in Madras. Notwith-
standing the petty pittance, we can hold our head aloft and say we
are carrying on our administration successfully. Sir, the Madras
Government made up its mind and resolved to cut down the expendi-
tare. Notwithstanding the limited number of district officers, and
divisional officers, they proceeded to cut down the number of Deputy
Collectors, they proceeded to cut down the number of hands even in
that new department, the Labour Department, which only began work
recently—I am sure my Honourable friend Mr. Joshi will be pained
to hear that—the Co-operative Department and the Agricultural
Department. Every nation-building Department had to be deprived of
its necessities. Sir, they proceeded to cut down the expenditure by
nearly more than a crore. They could not resist the demand for the
increased salaries of the school masters. School masters, who had
to educate the children in the various villages, feluks and towns were
paid from Rs. 12 to Rs. 15, a pay which even peons here will not
look at. Sir, their condition had to be improved. So, having done
all that, they proceeded to cut down the expenditure ; they had to
make both ends meet. Notwithstanding all this, they were unable to
carry on, and, therefore, they proceeded to increase taxation under
different heads. They were at their wits’ end. Would you be sur-
prised to hear that there was even a solemn proposal to tax betel,
the every-day consumptien of the poor man ¥ They were reduced tq
such straits, and that was the thing which nearly made the Govern-
ment unpopular. A man after a day’s toil in the fields takes a bit
of pan and supari and that was proposed to be taxed. Of course, on
account of the tumult raised in the press, that had to be abandoned.
They raised a little here and a little there and are still working at a
deficit. They had to borrow from the Government of India, as the
Honourable the Finance Member will tell us, both last year and this
year. Therefore, it is impossible, I can assure you, to carry on the
government of the country if some relief is not given, and that at once.

Sir, I have given notice of an amendment asking for a re-
examination of the question, and when I proceeded to think about it
- last night, and read the words which are contained in this Joint
Committee’s Report, I was struck with the weight of the observations
made therein. They run as follows :

‘! Reulising us they do the extent to which the success of the Reforms Bcheme
will depend upon a satfisfactory solution of the difficult question of the allocation
of revenuos to the Provincial Governments and to the Central Govornment, respectively,
the Committee have given most anxious consideration to the proposals made to this
end in the Report of the Financial Relations Committee appointed by the Bocretary
of Btate for India aud to the opinions of the vurious Local Governments on this
Report. The Committee recognise the intricacy of the problem with which the
Fimnciigilligeht;ourﬂs;mmittee had ltohdnal ;il;d the difficulty, amounting almost to
imposs , of & at any solution which was likely to be ta) 0
B e s g€ at any which ly acoeptable to all
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When T saw the conflicting currents in this Hall and .o'uﬁidi this
Hall, T realised the force of these observations. The Committee say :

¢ The proposals made by Lord Meston’s Committce and embodied in these
rnles had mect with a varied reception. They are endorsed by the Government
of India and some Local Govornments are contemt with the contribution proposed
for them, while others dislike the wtimate standards. Certain provinces, particularly
the throc Presidencies, are dissatisfied with the trentment of their own claims, and

we have made the best arrnngement we could under the circumstances, and these
must be earried out.’’

Bir, perhaps it is too soon, far too soon, I feel to have the question
re-examined. T do not think the times are propitious. What is the state
of affairs now ¥ When you come to think about it, when you come to see
how we had to deal with our Budget both last year and this year, we see
that the condition of the Central Government is far worse than what it was
anticipated by the Meston Committee. They had to go upon a figure of
42 crores for military expenditure, whereas military expenditure is nearly
70 crores, if not more. They had to go on the basis of a two-shilling
exchange, whereas we do not know now what it will be ; it is now ranging
between 1s. 3d. and 1s. 4d. Therefore, this is not an appropriate time to
have the guestion re-examined, We have not tried it sufficiently long,
and it will be to the detriment of the provinees, I am convineced,
(Mr. Jamnadas Dwarkades : * No, no.”’) if we now have the question re-
opened. I am satisfled it will be. My Honourable friends who think
otherwise may have their own reasons, but I have given considerable
thought to this point, and I have therefore decided not to propose the
amendment which stands in my name.

Sir, apart from that question, Madras stands in urgent need of relief,
This reduction of 2 erorcs is nothing to the Government of India. If you
keep the two crores, it will fall upon the three pnovinces of the Punjab,
the United Provinces and Madras ; if you carry it to the general deficit,
it falls on all the provirees. I do not think the IHonourable the Finance
Member will grudge borrowing two crores more. He has got a very fine
market. He is borrowing 45 crores without any diffieulty. (Mr, Jamna-
dos Dwarkadas : ** What has Madras paid ? ’’) He borrowed 52 crores last
year without any difficulty. He is horrowing 45 or 50 crores this year
without any difficulty, and, therefore, this being an urgent relief to
Madras, and this being a fleabite to the Government of India, I earnestly
appeal to the Government of India that they should drop this thing, so
that these three provinees which stand in urgent need and who admit-
tedly—there is no doubl of that—are contributing more than their just
share—the just share has been ascertained by the Meston Committee—
may be afforded some relief,

‘Why does my Ilonourable friend, Mr. Jamnadas Dwarkadas, who
personifies in himself kamadhenu, why should he stand up against the
grant of relief ¥ Now you can afford it. Here is a poor neighbour who
cries for help, and there are also the United Provinces and the Punjab
which are in need of help. Having regard to the fact that an impartial
Committee have decided that the just proportion is 17 out of 100, and
you are really colleeting mueh more than that, imore than double of
that,—I say that ought to appeal to all Honourable Members. ' Let not
provinoial jealousies come into play. Let us look at the matter in the

L
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same ‘way as we did last year when Bengal cried for help. May I appeal
to the Honourahle the Finance Member that Madras has got equal claims
on his eonsideration. Ile pleaded so clogquently for Bengal last year.
May T appeal to him to use that same eloquence on behalf of poor Madras 1
Benighted as she is, she is ready to help the Central Governmept whenever
the need arises and to place all her intelligence and her resources at the
disposal of the Central Government. But just now she is in a very tight
place. She is not able to carry on her daily administration. As I stated,
railway schemes have to be hung up ; hospitals which are urgently
needed, cannot be pushed forward ; schools which are equally urgently
needed cannot be put through, and her educational progress has to be cut
down to the smallest proportion. Some assistance I really think, must
be given if the ncw Government is to be a success in that Provinece, and
unless relief is fortheeming 1 am sorry to say that the reforms are
foredoomed to failure ir that Province,

Mr. T. A. H Way (i/nited Provinces : Nominated Official) : Sir, I feel
very reluctani to take up in this Hovwse u narrow provineial attitude on an ™
important Imperial meiter and I feel special reluctance to support a
Resolution, the aceeptance of which by the Government of India would
increase its financial er.barrassments. But, Sir, this is a matter upon
which rthe Government and people of the United Provinces feel very
strongly that they have not been fairly treated, and as their representa-
tive in this ilouse I feel bound io voice their feelings. On the 2nd
December 1921 a Resolution was passed by the loeal Legislative
Council asking the Government of India to reduce substantially the con-
tribution payable by the United Provinces to the Central Government
and to extinguish it within three vears. This Resolution was moved
by a non-official Member but was very strongly supported by the officials
of Government—by the lonourable the Finance Member, the Honourable
the Minister of Education and Industries, and the Financial Secretary.
In the course of the debate the Honourable Sir Ludoviec Porter, the
Finance Member, stated that the Local Government had addressed the
Government of India as follows :

‘¢ We are convineced that public opinion in these Provinces under the new regimé
will not accept the position by which the gross provineial revenue of 13} crores
is to be annually muleted to the extent of 2§ erores in the form of contribution ;
;1:1' will ?% agree indefinitely to contribute one-fourth to the Imperinl defleit of

CTOTOS.

Sir, the Imperial deficit wiich the Provinces have to make up ig 983
lakhs and out of that the United Provinces have to annualléf contribute
240 lakhs. The United Provinces Government has to contribute 18 per
cent. of its income or about one-fourth of the Imperial deficit.

Sir, the Finance Member of the Local Government in introducing the

provincial Budget on the-6th March 1922 gaid : by o . di

e me to the question of the contribution to the Government of India.
On 1.hi: gxxti‘::: the -feelin?; in this Counecil.and out of it, offisinl and non-officlal,
{s nmanimous. It s an impossible position that we should be ecalled upon to con-
tribute to the Government of India 18 per cent. of onr available ‘revennes, a portion
of which would enable #s. to enrry out all the schemes - of progress which are
jmmediately necessary and . whieh we are so anxious to put .duto effect.. It is an
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impossible position that three Provinces in India should be called on permaneatly
to contribute 73 vrores out of the 10 crores which the Centrul Government exact anuually
from the Provinces.'’

¢ Lately u statement was made by the Hecretury in the Finance Department
of the Govornment of Indin which execited 1 think undue hope in the breasts of
those who thought that at last something was going to be done for us. We have
siics corresponded with the Finance Becretary and the cold facts are thewe. The
Government of India hope, when and if their revenues shall be sufficiently improved,
to reduce the provincial contribution by 183 lakhs, of which our share will be 38
lukhs, reducing our coutribution to jusl over ¥ crores per annum.’’

‘¢ At the same timo I do most heartily welcome one statement which merely
omphasises what hus been laid down in Rule 18 of the Devolution Rules and which
wo welcome us & renowed pledge, giving us hope for the future ; that is, that when
the time comes for reducing the contributions of the Provinces—the first three
Provinces to benefit will be the three milech cows,—Mudras, the United Provinces
and the Punjab. We have now to saufeguard ourselves against the attempt (which
will certainly be made) to alter this rule, by the deliberate and public pledge of
the Government of lndia.’’

Sir, the Meston Comnmittee gave the United P’rovinces an extra 157 lakhs
of spending power ; but the Local Government pointed out at the time that
this was illusory. The increased salaries due to economic conditions, and
the cost of the reforms swallowed it all, and nothing was left for develop-
ment. The Meston Committee assumed that all existing sources of revenue
were expanding. Instead of this, the head of Excise bas fallen, and
Forest revenue is not coming up to expectation. Our adverse balance at
the end of the current year will be 70 lakhs at least. The Loecal Govern-
ment will be compelled to take a loan next year to carry out the Sarda
Caual Scheme, and must increase its revenues to meet the interest charges.
Retrenchment and possibly increased stamp dutics will help to square the
unnual account, but will hardly suffice to make up the deficit, and retrench-
ment of course can only take effect gradually. The Local Government is
doing all that it can in this direction. A Retrenchment Committee is ex-
ploving every possible avenue of retrenchment. Another Comumittee is
considering the question of the abolition of an alleged superfluous luxury,
called Commissioners. Sir, the United Provinces Government is not in its
prereut position owing to its extravagance in the past. In the debate of the
2nd December, 1921, the Honourable Sir Ludovie Porter quoted figures to
show that in previous years the scale of public expenditure per head of
pupulation had been the lowest in India, and added :

‘¢ That is, this Province stands lowest of all, and when you are going into
detuils the results are oven more striking. The Province stood lowest in Education.
The position. was the sume with regard to Courts of Law and Medical, while in

Banitation and Agriculture wo shared the last place with Bengal In Civil Works
our position was ome of startling inferiority,’’

and he concluded :

¢¢ The Provinco which has to puy one-fifth of its gross revonue as a countribution
and which is meoting one-fourth of the Imperial deficit is the ome Provinco which
in previous settloments hus been unable to attain tho standard of expenditure which
hos been found ubsolutely cesential elsowhere, and that in every department of its
ngtivities,’’

8ir, for these reasons I very reluctantly support this Resolution.

Mr, T. B. Moir (Madras : Nominated Official): Sir, if I rise to
address this Assembly on the motion before the House I think Members will
realise that it is not because the Madras Presidency is lacking in other non-



518 LeGISLATIVE ASSEMBLY. [14ra Szer. 1922,

[Mr. T. E. Moir.]

official Members or representatives who are far more capable of urging the
Madras claims than I am. If I do so, it is partly as evidence that
on this issue in the Madras Presidency all classes of people, all sects and
coramunities, all parties whether European or Indian, whether official or non-
official, are absolutely united. I also do so because I am, accidentally, per-
haps more familiar than any other Member or representative from Madras,
with the Madras position ; and I may be able perhaps to explain some mis-
apprehensions as to our position and also to put forward some other cou-
siderations ariging out of this matter which transcend the interests of a
single province.

Now, I do not propose to deluge the Assembly with figures or statisties.
As far as the Madras Presidency is concerned, they have been brought
together in a convenient form in this little pamphlet which the Honourable
the Finance Member referred to with some derision, because it was called the
wilch cow of India. It is a non-official document, but the statistics have
been taken entirely from published documents and I believe they can be
entirely relied on. As an alternative title, I think it might have been
called ‘‘ an Exposition of Scientific Dairy Farming as practised by the
Government of India.”’ But the position now is that the doeile animal to
which Mr. Rangachariar referred has, if I may say so, got its tail up. It is
showing symptoms of agitation of the kind which in dealing with such
animals generally leads a cautious person to descend on the safe side of the
fence. But I should like just to put absolutely briefly the issue as regards
the Madras Presidency. Of the total contribution of Rs. 983 lakhs, the
Madras Presidency contributes Rs, 348 lakhs. That figure was arrived at
after a series of negotiations and calculations which were in our opinion
invariably weighted against the Madras Presidency. On the best estimate
of available resources—I have never heard that estimate questioned or
contradicted—the conclusion come to was that if the Madras Presidency
paid its fair afld equitable share of that 983 lakhs, it would be paying
‘167 lakhs ; that is to say, that even on the basis of the present con-
tribution we are paying 181 lakhs more than is our due share. As Mem-
bers are aware, the original intention was that the process of equalisgtion
should have been arrived at within a period of seven ygars, that being done
by a reduection of contribution from provmces which were over-assessed, and
an inerease in the contribution of provinces which were under-assessed. But
in the end that was discarded and the future reduction of contributions was
left to chance and to the good will of the Government of India ; that is to
say, the assurance of an automatic recovery by instalments of 181 lakhs
was replaced by the expressed intention—a pious hope so far—that all
contributions should cease at the earliest possible moment. The earliest
postible moment has, in the Madras Presidency, come to be regarded as
synonymous with the Greek Kalends. Now, if this domestic animal, Madras
became restive under that solution of the question, it iz perhaps not so
surprising that it became still more indignant when relief, which it con-
sidered was due to it in the first place, was given to others. And here, may
T explain here what 1 consider to be the attitude of the Madras Presidency
towards other provinces in this matter ¥ We have no desire to see any
other province placed in a worse position than it is now in order to give ours
relief. (Hear, hear.) We recognise fully .that our difficulties are in many
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cases their difficulties and that the embarrassments which we have to face
are common to them ; and as regards Bengal let me say that while, at the
time, we regarded the windfall which they seccured as a case of unearned
inerement, Madras, an eminently practical province, would accept that faet
as settled. Our attitude to Bengal T may express in the words of the
Virgilian shepherd non equidem invideo miror magis ; which if I may
translate it loosely means this, ‘‘ we do not grudge Bengal its good
fortune, but we should like to know how it was done.”” As far as a plain
statement of facts is concerned, I do not think Madras, either through its
official or non-official advocates, has been lacking ; and as far as foreible
language is concerned I think that the Finance Department of the Govern-
ment of India would acknowledge that the Madras Presidency has shown
considerable capacity in that direction. But we should like to know from
our colleagues from Bengal what was the secret spell, the mantram by which
they were able to force the hands of the Government of India and to secure
for themselves an abolition of their contribution (Mr. J. Chaudhuri :
‘ Suspension '’), because we should like to have the seeret of how to induce
the (Government of India to give effect to their expressed intention before
the extinetion of hepe iu our Presidency reduces our province to a condi-
tion of administrative and political apathy.

If T may say so, no province entered on the path of reform with
greater expectations or with higher hopes than the Madras Presidency
did. Every one with few exceptions, negligible exceptions, was ready
there to explore the possibilities of réform in the interests of the people.
What has happened * We have simply had two years of a desperate
struggle against bankruptey. The couplet has it : ‘‘ The toad beneath
the harrow knows exactly where each tooth’s point goes.”” But those who
drive the harrow have at least some knowledge of its efficacy and as one
who has helped to drive it T ean express my sympathy with those who have
beeh subjected to its operations. The position in Madras has been most
dismal and depressing. Administrative Departments have come forward
with scheme after scheme which under any other cireumstances we should
have gladly welcomed. What has happened ¥ The Finance Department
comes along ‘‘ like the blind fury with the abhorred shears and slits the
thin spun life,”’ and the scheme goes back to the limbo of destruetion.

Now I should like to associate myself with what Mr. Rangachariar said
ns to the position of the Ministers in the province. In Madras we owe a
great debt to our Ministers for the way in which they have faced a posi-
tion which has been neither of their making nor of their seeking. They
have realised that for Madras the main consideration had to be first
solvency, and they have given us every assistance in striving to attain that
goal, and may I say that our desire for economy has not been exercised onlp
at the expense ~f what is known as the Reserved Departments. The
Ministers have exercised the strictest economy in the administration of
their own departments and they have had to look on in the same way as
other Departinents in respect f their schemes, while their own schemes
on which they had set their heart have been turned down. This they have
done not with any narrow regard to their own personal interests but with
repard to the general interests of the Presidency. They have contentedly
made the best use of what was available and helped the Madras Govern-
ment in the process of spreading the butter thin. But the question that
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is being asked in Madras now is, how long is this to continue, this apparently
futile and heloless fight agamnst bankruptey ¥ Even already a blight
in descending in our political as well as our social life. For example in
Madras we are all proud of our Provincial services, and we consider that
they would do eredit to any province in India. 'We must now look forward
to their taking over those responsihilitier for which they have gradually
been trained ¥ And T should like mvselfl to testify to the immense advance
that has been made in their efficiency and their integrity in this eountry.
Tut they are being subjected, as a result of our financial position, to a very
severe strain,—people are hitting out blindly and ignorantly all round
seeking where money can be got ; and the provincial services are bearing very
largely the brunt of these attacks; their salaries, their allowances, their
emoluments of all kinds are heing denounced as being excessive, Now T am
perfectly certain that if Tndia in the future is to have efficient services, they
must be eontented, and if it is to have services on whom integrity and reli-
ance can be placed, they must be amply rewarded for those services, and it
is to me a matter of great apprehension to think, that as the resalt of our
present diffienlties, these services may be permanently depressed, and that
the standard which they have attained may be lost. Further, as you
know, in the Modras Presidency, political differences, albeit on constitu-
tional lines, do run high between different parties. We cannot deny that,
and no one in Madras would. But what has contributed to embittering
those relations ¥ Tt ig this. There are so many claimants for those®op-
portunities which our educational system, which our Government services
offer, that it is impossible to satisfy all elaims, we have increaring claims,
whereas the opportunities of meeting them run the risk of being still
further diminished. IF this continues, our politieal life will T fear degen-
erate into a sordid struggle merely for patronage and privilege. Now if
the position to which we have been thus reduced were one which was inevit-
able, if it were simply that Madras had no resources—then T say that we
are a practical provinee and we would accept the situation and do our
best to remedy it—bhut the position does not seem to us to be inevitable.
We have resources, but they are not available to us. Tf T may say so, the
position of the Madras Presidency in respeet of its revenues reminds me
of the story of the idle and impecunious student. He had taken up eco-
nomics as a sabject for examination. Tn the examination he was asked to
state what he considered would he the benefits derived from a more elastic
cnrrency. He had not the faintest idea what the question meant ; some
answer had to be given, and he replied with reference to his own finaneial
position, the curfeney is elastic enongh all right, what is wrong with it is
that it is not snfficiently adhesive.

7 And that is exactly our position in Madras. Our revenues, our
resources, are eapable of expansion. We have in this last year dons what
we could to expand them. We have done so to the extent of 841 lakhs
but what in wrong with them is that they are not sufficiently adhesive
at least to our hands ; the Honourable the Finance Member knows where
they adhere. So far, we have heen entirely unable, in rspite of our
endeavonrs, to loosen the grip in which they are held.

Miay T add that, another question is being asked in Madras and that
is, granted that our resources are capable of expansion, why should we



PROVINOIAL CONTRIBUTIONS T0 CENTRAL BXCHEQURR, 521

further undertake the task of expansion merely in order that the restitu-
- tion of our contributions, admittedly inequitable, should be still further
deferred. 1T stated at the commencement of my speech that T would like to
bring to the notice of the Assembly some considerations which seem to me
to transeend the interests of any single province. Tt was only a few days
ago that we were debating a question of the greatest importance to India.
Tt was really the question as to when India will enter upon its full heritage.
Now, I haye no intention of reviving the logomachy in which we indulged
on that occasion. The term ‘‘ experiment '’ was used and gave rise to
much discussion. It seemed to me that it was a mere guestion of the
mental attitude which the term *‘ experiment '’ necessarily connotes. Some
people possibly regard this experiment with apprehension, others with un-
certainty, others with hope, others with faith. But I feel certain that, at
the bottom of all our minds, whether expressed or not, was this issue. It
is not a question whether anvone or any influence will attempt to baulk
or hamper India in achieving its destiny and in the fulfilment of its aspira-
tions, but whether, by the time that cither fate or the course of events
or it may be the fiat of the British Parliament imposes on India full
responsibility for #s own progress and for its own defence India will be
in a position with confidence to undertake that responsibility. And that
depemds on whether the unifying tendencies and influences which are we
hope spreading throughout India will by that time be sufficiently powerful
1o keep under control and check those centrifugal tendencies which, T am
afraid, are still appareift in many provinces and of which we have had only
too recent instances. But how is that unification to be attained? T have
here an official document which shows the distribution of responsibilities
of subjects between the Government of India and the provinees. Now,
no one in this Assembly would wish to belittle the responsibilitier that are
I'laced on the Government of India. I admit the importance of question
of external defeuce, of internal communications, of customs, income-tax,
post and telegraphs, all that revenue-raising machinery upon which we
depend for our financial position ;: T do not wish to deny their over-
whelming importance. But, if you look through the list of subjects
entrusted to the Government of India, can it be said that, as regards the
moral and social development oft the people, the responsibility which is
placed on them is at all comparable with those placed upon the provincial
administrations ¥ Take Education. As far as T remember, with a few
isolated exceptions, such as a certain number of Universities, Archaeology
is, T think, the principal matter with which the Government of Indlia are
concerned. Now, I am myself interested in Archaeology. I wish more
Indians were interested in their own Archaeology. But, after all, India
is for the time being concerned more with its present and its future than
with its past. Now, where are we to find those influences on which we
must largely depend for solidifying India? To me it seems there are two,
T do not wish to deny the educative influence of this great Assembly.
And, for myself, I admit the few days I have spent here have been an
educative process. T do not wish to deny the immense influence that our
Liocal Councils may wield in this matter. But, after all, so far, these
influences do not go very far beyond the intelligentsia. And what we
do require is influences which will permeate not only our Assemblies but
throughout the whole country-side. One of these influences it seems
to me must be derived from the expansion of and a much greater interest
being taken in Loecal Self-Government. '' At present, in Madras—and T
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have no doubt it is the same in other provinces—Local Self-Government
is stagnating—why ! Because owing to our poverty we can make no
advance. Another great unifying influence must be Education, and that
as I have stated is a question for the provinces. It is stagnating in
Madeas, and T dare say elsewhere. Why ! Again because there are no
funds by which it can be promoted. I feel certain that universal edueca-
tion will perhaps do more to alleviate the friction, the differences between
castes and communities in this country than almost anything else. The
fact that you have been to the same school, or under the same master, with
one of your fellow-citizens is in itselfi a great wunifying factor. Take
Malabar. 1 am perfectly certain that one of the great healing influences
there must be Education. Ednecation, on revised lines, will I myself sin-
cerely trust help to obliterate the differences which at present exist between
the two great communities which form the mass of the population of that
distriet. '

These responsibilities rest on the provinees but it is shared by the
Government of India so long as they retain part of our proper revenues.

T hope there is nothing in what.I have said to offend other provinces.
I feel sure that, in pressing these issues upon the Government of India,
they will entirely agree with me and support me in regard to the Resolu-
tion before the House, though we all know that we are in the hands of the
Government off India in this matter. I ean only hope—and T know well
their difficulties—that, as a result of this debate, the Government of India
will approach this matter not from the purely financial aspect, but in the
light of those higher issues which I have attempted so feebly to illustrate,
and I trust that they will be able to find a solution which will be acceptable
not only to my own province but to all the other provinces who have to
face similar disabilities and similar embarrassments.

Baba Ujagar Bingh Bedi (Punjab : L.andholders) : Sir, I rise to
associate myself with the Mover of the Resolution. In doing so, may 1
remind my Honourable friends of the judgment of a wise judge when
two persons walking in the street were killed by the collapse of a wall which
was under construction. Thereupon, the judge summoned the owner of
the house to explain why he should not be hanged. The owner of the
house, Sir, replied that it was not his fault, but that the masons were to be
blamed. The masons were called, but they pleaded that it was not their
fault : the mortar supplied to them was very thin.

The mortar makers were summoned. They in their turn explained
that it was not their fault, but that the water carrier, the Bhisti had
poured on too much water. The Bhisti was called. He explained that it
was not his fault, that the Vizier was passing along the street at that
time, that he had to halt, and therefore poured more water than was
necessary. The Vizier was called before the Judge. The Vizier replied
that it was not his fault, and that it was due to his vanguard shouting
out ‘¢ Clear off the road ; the Vizier S8ahib is coming.’’ The verdict of the
Judge was that the man in charge of the vangnard should be hanged.
But to his great fortune, Sir, when he was taken near the gallows, it was
found that the zallows was too large to meet the thin neck of the accused.
The man in chnrge thersupon ran back to the Judge and explained to him
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the difficulty, whereupon the Judge said, ‘‘ That does not matter ; you
have to bang somebody ; catch hold of a man from the city who is stout
and strong so as to fit the gallows.”” This was the decision that was
carried and I am not surprised to see the same principle applied to certain
provinces, more especially in the case of the Punjab. If the Punjab was
called upon to pay according to the even standard of contribution to the
Central Government, it should have paid half of the revenue now paid
towards the Central (overmment. That is, it ought to have paid
Rs. 874 lakhs, while now it has 10 pay Ks. 175 lakhs. Just to give a fuller
idea to the House—August House, 1 should say—I will read a passage
from the speech of the Flonourable Sir John Maynard in the Punjab while
introducing the Budget. lle says :

‘¢ In the second place, ns the House is uware, the Government had made u
reprosentution to the Government of India for the reduction of the annual contri-
bution of Ra. 176 lakhs now paid by the province to the Contral revenues. It will
be remwembered that before the introduction of the reformed constitution imporiant
heads of revenue and expenditurc were civided between the Central and the Provincial
Governments. This arrangement was an obstaclo to DProvincial automomy, both
finaneinl and administrative, for a (tovernment whieh is a sharer in the revenues
and cxpenditures of u purticular branch of adwministration,’’

further on in the same speech, he says :

¢¢ The Committee, baving tukon into account the indirect contribution of each
Provinco, and in purticular the ineidence of customs duties und income-tax, and having
inquired into its taxable capacity with reference to probuble developments, concluded
that the standard contribution for the Punjab wus 9 per cent. of the total, or
Re. 874 lakha por aunum. But practical considerations mado it impossible to levy
an even standard coutribution at once from each Province, und the Committee proposed
an intermedinte contribution from the Punjab of double the standard. It arrived
at this figuro by vertain arguments which we take the liberty of traversing. In
the first place, it pointed out that the windfull, which was calculated to be 289 lukhs,
but which we caloulate to have beon substantially less, wus a lurge one.’’ '

Sir, that goes to show how in this matter Punjab alone has been
differently treated. T should say that all the provinces are equally res-
ponsible for their duer towards the Central revenues. If the finaneial
contribution of one province is thrown upon the shouldgrs of others on the
ground of bankruptcy, it naturally follows that we are forcing the other
provinces towards bankruptey. For instance, the Punjab is already on
its way. Ultimately the result would be that every provingce eoming to
that verge will huve to discontinue its contribution to the Central Govern-
ment, which in turn wonld shake the foundation of the central structure.

With these few words, Sir, I support the Resolution whole-heartedly.

The Honourable Sir Malcolm Hailey (Finance Member): I shall
speak to the Resolution, and to the Resolution only ; the Resolution, that
is, as you, Bir, put it to the House, and not the Resolution which the
Honourable mover, bound no doubt by the inexorable necessities of a
written speech, desired finally to place before the Assembly. I recognise,
looking ‘at the numerous amendments in the list, that to-day I occupy
a somewhat difficult position, and I hope I shall not be guilty of flippancy
‘i I say that T seem somewhat {0 resemble the case of an early Christian
thrown to the lions, proceeding to address those carmivores on the
superior advantages of a fruit diet. For I see before me a very larze
number of Members of this Assembly who representing as they do the
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interests of different provinces, are clearly determined that the Central
Government shall somehow add to its deficit in the interests of these
provinces ; and it is my difficult task to dissuade them. My single
consolation lies in the fact that there seems to be a slight difference of
opinion among the prespective diners as to which shall first get the
choicest piece in the feast. Very injeresting, Sir, are these amendments
to the main Resolution—not I mean the amendments which I propose a
different treatment of the whole gquestion, but the amendments which
build up the substantive proposal now before the House as regards the
amount of contribution to be remitted and the manner in which the
remission shall be divided. First of all it was merely proposed fthat
Madras, Punjab, and the United Provinces should share in any sum that
could be wrested from the Central Government. The ‘case of Madras,
not very strongly placed before us, 1 think, by the Honourable mover,
has been reinforced by Mr. Rangachariar and Mr. Moir. May I pause to
congratulate Mr. Moir on the sirength of the case which he placed before
the House and the manner in which he presented it 1 I shall of c¢ourse
proceed subsequently to destroy it (Laughter); but
that does not affect my admiration of the method in
which he has dealt with the question. But we were not allowed to stop
at Madras, the United 1'rovinees and the Punjab ; provincial patriotism
had been aronsed, and provincial patriotism had to be up and doing.
Assam would never have forgiven Rai Bahadur (. C. Nag and Rai Bahadur
D. (. Barua unless they could bring back with them some share of the moneys
wrested from an iniquitous Central Government. Then, Mr. Samarth,
meticulows as ever, claims that we should give up not two crores, but if
I understand him aright two crores thirteen lakhs twenty-two thousand
two hundred and twenty-two rupees three annas and six and six-ninths
pies. Then comes Dr. Nand Lial, not so meticulous perhaps, but more
courageous who would have the Central Government surrender 24 crores,
So in goes another amendment. But there is more to come.
Mr. Agnihotri, still brecathless . ...

Dr. Nand La! (West Punjub : Non-Muhammadan) : May I rise to a
point of order ! Is the Honourable the Finance Member entitled to
make reference to the araendments which have not been moved ?

The Homnourable Bir Malcolm Hailey : I was not arguing on the
amendments, merely referring to them.

Dr. Nand Lal : I ask for a ruling from the Chair. Am I not entitled
to ask for a ruling from the Chair on this question 1

l r.u.

Mr. President : The Honourable Member ought to know perfectly
well that the whole subject is open on the main Resolution. If the Honour-
able the Finance Member chooses to refer to amendments on the paper, he
is perfeetly entitled to do so.

The Honourable Sir Malcolm Hailey : Mr. Agnihotri, I say, still
breathless with the effort to prove that the Prime Minister is a betrayet
of pledges and violator of contracts, still ruling with the dizzy logie which
maintains that we, the Government of India, have insulted the Prince
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«f Wales because we dared to bring out the Heir to the Threne & cir-
cumstances in which we knew that Mr. Agnibotri’s friends would boyecott
him, begins to think of the Central rovinces........

Mr. K. B. L. Agnihotri (Central Provinces Hindi Divisions : Non-
Mubammadan) : I am not going to move that amendment of mine. You
need not be anxious about it.

The Honourable 8ir Malcolm Hailey : Tlen my reference has not
been entirely fruitless. Already we have one amendment that is not
going to be moved. I should not be surprised if Dr. Nand Lal also
failed to press his amendment.

Well, that is how the case stands. Some one has persuaded himself
that the Central Government is able to surrender 2 crores of rupees ;
immediately there comes a claim on the part of a number of the pro-
vinces that they should share in the proceeds of this generosity. I say
generosity hecause Mr. Rangachariar placed the case before us—on the
ground of generosity, and generosity only. The #tene reminds me
only too much of the kind of thing which happens when a Bank is
known to he involved in diffienlties ; up rush the depositors and foree
their way into the queue at the doors, each trying to get in before the
other, anxious that they should nmot be too late to get a share of the
remaining assets. But would it be believed, would anybody who knew
the facts credit me when I say that the very gentlemen who are elaim-
ing to divide up the ussets are also Managing Directors of the institution !
1t is this House which is the custodian of Central Revenues. It is this
ouse whose duty it is to see that this particular institution does not.
go forth to the world as derelict and bankrupt. Those who are seeking
remissions to-day are not, as they should be, in the Bank parlour eon-
serving the resources of the Bank and seeing how they can add to the
strength of the concern. Far from it. They are in clamouring at the
counter, endeavouring to secure their share of the remaining assets
of a hard pressed and embarrassed institution. But I have no desire to
press a metaphor too far, and. I shall perhaps gain more by placing
before the House the hard figures and hard faets of this case. I need
not go again into the nature of our financial settlement. It is well
known to the House. We had to make a clean eut for administrative
purposes ; it was accompanied, necessarily as most people thomght, by a
elean cut for flnancial purposes. When that clean ent was made, it
appeared as a result of handing over to the provinces the financial
responsibilities (that is both the revenues and the expenditure) of the
subjects which they were to administer, that their combined increase
of spending power would be some 18}, or as more recently caleculated
20 crores of rupees. In other words, the provinces as a whole gained
by that financial settlement to the extent of 20 crores of mipees. Then
came the question as to how the Central Government was to be earried on.
On an optimistic estimate, an estimate which indeed we know now to
have been far too optimistic, for it assumed a 2-shilling rupee, an Army
costing 42 crores, and railways in a position to yield, as they had done
in the past, 8 to 10 crores of rupees to general revenues, on that optimia--
tic estimate, it was assumed that we ocould reach equilibriom by a
contribution from the provinces of about 9} erores of wvupees. This

4
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consequently was the sum which the Meston Committee asked them to pay,
leaving in their hands for the purpose not only of their ordinary
administration, but as was imagined at the time for the purpose of the
developments which would ensue as a result of the Reforms, the
remainder of the 20 crores of rupees. We are told that this settlement
has broken down. Members who have spoken here on behalf -of their
provinces have referred to the great and undoubted difficulties under
which those provinces are now labouring. Do not let it he supposed
for a minute that the Government of India is out of sympathy with
them, or have failed to be impressed by moving pietures such as have
been placed before us by Mr., Rangachariar or Mr. Moir regarding the
embarrassments of Madras or the genuine efforts it has made to meet
those diffienlties. We have not had equally moving pictures, certainly
not such convineing pictures in regard to the United Provinces or
Punjab, which were joined as first claimants of the charity which we
were to extend to he provinces ; but let me draw attention to one fact
in regard to Madras. Madras in comparison with its population always
had a bigger revenue than any other province. It is said that it was
starved in the past. Well, starved' if it was, or economiecal in its
expenditure as it may have bheen, nevertheless, the fact remains that
in pre-Reform days while it had a population less than that of the United
Provinces or Bengal, it had a revenue considerably largee. And what
was the result of the Reform arrangement ! Did we alter that position
in any way ! No ; far from it. As 1 have just said, the provinces
combined gained a net increased spending power, taking the figures of
1920-21, of just 104 crores of rupees. What did Madras gain 1 Madras
gained far more than any other province. The original figures of the
Finnncial Relations Committee assumed that the inereased spending
pawer of Madras, after paying her contribution, would be 2 erores and
28 lakhs, against 6,39 lakhs for all other provinces combined. The
nearest approach to this (excluding the somewhat exceptional case of
Burma) was the United Provinces, another province which stands at the
bar to-day, clothed, we are asked to believe, in the rags of a mendicant ;
the increased spending power of the United Provinces, after paying its
centribution, was assumed to be 1 crore and 57 lakhs, The Punjab
was to get an increased spending power of 1 crore and 14 lakhs. On
the later figures of 1920-21, Madras got 2,73 lakhs against 7,75 lakhs by
all other provinces combined—a result actually in advance of the
Meston Report figures. Now, looking only at the arrangement as such,
could it be said that it was framed in any sense unfairly to Madras {
Looking into the future could it be said that the arrangement made by
the Meston Committee for the relief to be gradually extended to the
provinces was unfair to Madras ¥ Madras will get the premier benefit
from the gradual reduction of contributions, 1.c., if the contributions were
reduced to 9,00 lakhs, out of the 83 lakhs remitted, Madras would
receive 46. If the contributions were reduced to 8 crores, Madras would
receive 52 lakhs out of the additional 100 remitted ; if they were
reduced to 5 crores, out of the total 4,83 lakhs remitted, Madras would
reteive 2,28 lakhs. We can only do our best in the matter of remission.
14 hins been described as a promise only, but as we regard it, it is more
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than a promise, it is a definite policy, and when it bears fruit, Madrasd
will benefit first of all and to the greatest extent. In some respects the
settlement has broken down, but why 7 Is it for any inherent defect
in the scttlement itself 7 It has broken down for causes which are
common both to us and to the provinces. It has broken down simply
because the provineces have had to spend an increasing amount, owing
to the general rise in prices, and to the needs of their establishments.
(Mr. Jamnadas Dwarkadas : ** That does not apply to Bombay '’.) If the
Honourable Member likes, I will correct my statement, and say that this
cause applies ®v the provinces s 4 whole, and he will not deny that that
analysis is true in regard to the provinces taken generally. But how
have we ourselves been affected ¥ There is not only the fact that the
Committee proceeded on an entirely optimistic view of our revenues,
but we have equally suffered with the provinees in the great increase of
expenditure necessitated by the enhancement of prices and the greater
cost of working our commercial departments. The provinces are
working at a loss, an unhappy and deplorable situation, But what of
the deficits under which we are working ¥ There have been 83 crores of
deficit in 4 years. There were 9 crores uncovered in the present year,
and I had to warn the Assembly that even if our estimates of revenue
were realised, even if we keep expenditure down in other respects, we
wmight still have to face an increase in the deficit on account of Waziristan.
I can say nothing definite here as to our expectations in regard to the
result of the working of the year, for it is too early to do so ; but I
am justified in saying this, that the position is very far indeed removed
from one of optimism. T put it that a common misfortune has overtaken
us all, and if the settlement has broken down, it should be considered
that there is no special reason why relief should be given by central
revenues which have equally, and indeced I contend in even greater
proportion, suffered by the untoward circumstances under which we are
labouring. You can no doubt prove that the provinces are in an unhappy
position. You may by the use of what I can only describe as a some-
what humilialing metaphor, describe Madras as a milech cow, and even
clain: that the Madras cow, unhappy creature, has had twins in the
Punjab and United Provinces. But leaving such metaphors aside,
and treating the problem in all seriousness, you have not yet indicated,
and I doubt if you can indicate, any source from which we can provide
the additional money which it is now sought to provide for the provinces ;
and that is the crux of the whole situation. Lt me remind you that
we are now financing ourselves by loans, an unhealthy and indeed as
every financier would agree almost an unhbly process. Mr. Ranga-
chariar, who, if I may say so, in other respects betrayed so sound a
judgment, nevertheless asked us to increase our loans in order to
provide additional resources for Madras. But what is the effect of
financing ourselves on loan money ¢ We at once lose control of the
rate of interest ; our floating debt assumes such proportions that we must
come, in season and out of season, to the money market and pay any
rate which the money market feels it can demand. The consequences
are not only reflected in our revenue position (for we set up a vicious
circle wherein we have continually to raise fresh loans to meet our
interest charges) but they are felt by every commercial undertaking in
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‘the eowntry which has to live on bunk advances. They are felt by
overy mew industrial undertaking which has to apply to the public for
subscription for new capital. That is the effect of financing ourselves
om loans, and that is the process whieh Mr. Rangachariar openly asks
w8 to adopt ; indeed, that would be the inevitable result of adhesion to
the proposition which now stands before the House. I admit that we
ean, and should get somewhere nearer to the desired equilibrium by
retrenchment. Now, we have often spoken together of this side of the
case, and ome word will be enough. Whatever may be done for ns in
‘the way of retrenchment, it iy quite clear that its effects eannot be so
‘immediate as to justify us, T will not say in giving up two crores of
reverraes, for that would be a totally incorrect description uf the effect
of accepting the Resolution, but in incurring two crores more of yearly
‘tbebit. I have already traced the effects of that process to the House, and
the House, I think, fully realizes the force of this part of my argument.
¥ merely wish to add this farther point, that if we go on financing our-
selves on loams, there can he only one final conclusion, namely, the infla-
tient of our Paper Currency. Sir, I have been deseribed, whether truly
ot net 1 do not greatly care, a3 the milkman who is operating on the
provineidl cow. [ shall continue to eperate, Sir, as long as T hold this
office, with what skill and pertinacity I may. (Laughter.) But, Sir,
it will remain even a stronger ambition on my part not to water my
witk. (Laughter.) '

And, as a last argument, let me add that there is vet one other
effect which would follow from adopting the Resolution regarding the remis-
ston of two crores. It will be seen that it is to be shared by certain provinces.
I will leave, for a moment (for T am still arguing on the main Resolution)
the question of the particular provinces which are to receive a share. For
the present my point is that, you eannot give certain provinces the benefit
of that two erores remission without indirectly injuring other provinces
{Hear, hear), because it is clear that, to that extent, we should be deferring
the day when we can entirely remit the contributions of the remaining
piovinces. To this extent you would be favouring those particular pro-
vinces at the expense of the rest. I did not mention at the opening of my
dpeech the somewhat eurious amendment that had also been moved in
favour of Bihar and Orissa. Tt was moved by a Member—who perhaps
forgot that Bihar and Orissa peid no contributions. (Laughter.) Blessed
are they who pay nothing ; for they shall reccive a share of the contributions
which other people have been paying and are now apparently determined
to cease paying. (Laughter.) But there are other provinces, Bombay and
Burma, for instance, which are vitally intcrested in this question, and I say
&t onee, that you eould not vemit the contributions of two erores in favour
of the particular provinces named in the amendment without indirectly
injuring those other provinces. (Hear, hear.) T have no desire to set one
section of the House against the other. (Hear, hear.) It is:no purpose
of mine, for I am prepared to rest my case on the united sense of the House
as a whole. But, equally, though I have every desire to adopt an attitude
of the striotest impartiality, I must point out the facts to the House. Now,
Bir, we frequently have to face here Reselutions which the Movers well know
will be wmacceptable twGovernment; they persist i them however beping
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that Government may see reason and take action on them. But here we have
& Resolution of a different character. It is a Resolution of such a character
that Government obviously could take no action on it until the House pro-
vided it with the necessary funds to do so. It is no case of converting
‘Government from the error of “its ways ; it is no case for appealing to
Government, as Mr. Moir appealed to Government, to judge of the matter
in the light of higher issues than merely financial considerations, There
is the clear fact that you are asking us to add two crores to our defisit,
knowing well in your hearts that if we propose to supplement that two
crores by additional taxation you would not supplement it. You are asking
us to do that ; and you are indicating to us no other possible souree from
which we can supply the money. I go so far as to believe, Sir, that even in
the minds of the Honourable Members who have put forward this Resolu-
tion, there is probably a convietion not only that.Government cannot aceept
. it, not only that it would be criminal on the part of Government to aceept
it, but that it was absolutely impossible in the present circumstances for
(Government to accept it. (Hear, hear.) And that is the case as I leave
it with the House. I ask those who realise their position not merely as
provincial representatives but their position as guardians of eentral finanee,
their position as managers of the whole of this vast institution, I ask them,
and ask them with contidence, to refuse to assent to the proposition that
has been put forward by certain Members in favour of their provinces.
(Applause.)
Mr. President : I propose to adjourn now till Half Past Two and in
the resumed sitting to call the Bombay amendment.

-

The Assembly thén aajourned for Lunch till Half Past Two of the
Clock, \

The Assembly re-sssembled after Lunch at Half Past Two of the
Clock. Mr. President was in the Chair.

Mr. Jamnadas Dwarkades (Bombay City : Non-Muhmmadan
Urban) : Sir, T rive to move the amendment that stands in my name on the

agenda paper. It runs thus :
g ‘o "l'h?atllll words after the words ¢ tht Governor General in Coumeil ’ be omitted

and the following be substituted : .
¢ that the Provincinl contributions as fixed at present under the Devolution Rules

i in the case of many provinces, immediate steps be
t:kv;:gtoboﬁan{?:: dth:::;l:k:blﬁo;:lt(‘;mmimion or Zn; other impartial ageney, the
fiaancial relations between the Cemtral and Provincial Governnients, as ow laid down
in the Devolution Rules, witl a view to wn more satisfuctory ullocation of revenues A

8ir, my Honourable friend, the Finance Member, hfm antieipat.e(.l me
in my arguments for not aceepting the original Resolution of_ my friend,
Mr. Bakhshi Sohan Lal, and, as far as possible, I shall avoid going over the
same arguments. Now, 8ir, I confess I was a little surprised wthen my
Honourable friend, the Finance Member, rose to a point of order in orde'r
to get my amendment, for all practical purposes, excluded from lta-ds-ty-s
discnssion, and in order to prove his case he had to draw upon his imagina-
tion to use illustrations which did not apply in this case at all. Fort'lma_tel.y,
Sir, you have ruled that the subject that I propose to d):sox}ss,ia]:ls within
the scope of the subject taised by the Resolutiom ; and it is qbviously so,
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for the contributions are a result of the award made by the Committee of
which Lord Meston was the President, and if you take up the question of
contributions for discussion you cannot avoid the question of discussing the
whole award along with the question of the contributions, and ro it
rather passes my understanding how my Honourable friend, who is, 1
believe, an authority on these questions, should have even ventured to get
my subject ruled out of order. Well, Sir, fortunately it has been ruled
that it is in.order and I am happy that it is so.

Sir, I want to make it clear at the very outset that I do not wish to
diveuse this question from the point of view of narrow provincialism. A
diseussion of that kind eannot but do harm to the reputation of this
Asrembly. If I may say wo, we, representatives coming from different
Provinces, are certainly entitled to champion the cause of our Provinces,
bul we are not here in a spirit of grabbing in order that our own little .
Provinees may gain and gain at the expense of the other Provinees and may
gain in a manner by which the finances of the Central Government, of
whieh, as my Honourable friend pointed out, we are naturally the eustodians,
may be entirely erippled. And so I do not want to approach this question
in that spirit at all. On the contrary, I want to place before this
House some considerations which naturally acecord with those that have
been placed by other Honourable Members so far as the grievances of
the Provinces are concerned, that the revenues allocated to them and
the heavy burden of provinecial contributions placed on their shoulders
do not leave any resources for Provincial Governments to go along the
path of advancement which we had expected we would go after the
Reforms eame into existence. So far as those grievances are concerned,
I am entirely at one with the Honourable Members who have spoken ; but
whut is the remedy ¥ My Honourable friend from Madraa would auggest
““ TLet Madras have a portion of her contribugion.”” My Honourable
friend from the United Provinces would suggest ‘‘ Let his Provinces have
a portion of their contribution.”” If you take this question piecemeal,
if you detach the question of contribution from the main question of
the whole award of the Meston Committee, then, if you succeed in getting
beck these contributions or a portion of them, I am afraid you are doing
it at the expense of the other Provinces. I should like to elaborate that
point.

Suppose for & moment that this Assembly favoured the idea that two
crores should be given and that Madras, Punjab and the United Provinces
should share the spoils. 'What would be the result ¥ First of all Govern-
ment would have to find from somewhere money to meet the deficit that
would occur. As the Honourable Finance Member pointed out, to increase
the floating debt of the couniry is not only to affect ultimately your
revenues, but to affeet the very foundation of all revenues, namely, trade,
and industrial development. So that is out of the question, Where are
these two crores, then, 1o come from ¥ SBuppose as a result of the vote of
the Assembly two evores were given away, the Honourable the Finance
Member and this House will have to find these two crores, perhaps by
increasing the revenue from ecustoms:; and who will pay the
customs reventte Y Bombay, if I may say so, and Bengal are
the two provinces who ‘are paying the largest portion of thd
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revenue in customs and the burden will have to fall on them. Now,
I say that the fundamental basis of the Meston award is false. It is not
merely that the contribni'ions fall heavily upon the shoulders of those who
are called upon to pay them ; but the whole basis, if you consider it, of
the Meston award is entirely incorrect. What is the basis of the Meston
award ? Of course I know that Bengal is practically in the same boat
as Bombay is, but I speak with a certain amount of knowledge of Bombay
and therefore I shall have to use detailed arguments to prove my case
from the point of view of Bombay. I do:that of course merely as an
illustration ; what applies to Bombay is likely to apply to other
provinees ; I know that it does apply to Bengal. Now, what is the basis
of the Meston award ? It is that thc main heads of provincial revenue
should be Excise, Land Revenue and (General Stamps and other minor
heads which do not eouur very much. In so far as General Stamps are
concerned, our revenue has fallen from the revenue that was expected by
the Meston award ; it has gone down. If I may just venture to quote
figures, the budget figure for 192021, which was taken as the basis by
the Meston Committee, was 91 lakhs for (Jeneral Stamps and the actuals
were 102 lakhs. The budget figure for 1921-22 was 103 lakhs ; the
revised figure now stands at 86 lakhs ; the Meston Committee anticipated
an annual rise of 15 per cent. ; we should sherefore have had an inerease
of 14 lakhs this vear ahove the datum line of 94 lakhs, but actually we
have 8 lakhs less ; and ihe estimates of 1922-28 give 90 lakhs ; that is
with regard to General Stamps ; but even that is a minor head. liet us
consider {he main heads of revenue which are available for
the use of the provinces, They are Land Revenue and Excise.
Now all those who are acquainted with conditions in Bombay
know full well that in Bombhay yon cannot expect a large increase in land
revenue. We are asked to depend for our expenditure on these two
sources of revenie practieally, namely, Land Revenue, that is, enltivation,
and Excise, that is, drink, Now, land revenue cannot yield more. As a
matter of fact, during the ten years precedng the Meston award, land
revenue has elways been between the figures of 3 and 4 erores, or perhaps
a little more than that. Well,- the Meston Committee anticipated an
annual increace of 4 per cent. in land revenue—I do not know on what
basis. There is onc thing peculiar to Bombay which I must mention.
There we experience years of famine and during these years the collee-
tion of revenne ie suspended ; in the next year, if it is a prosperous year,
the suspended revenue is collected and the figure would show the revenue
of the past year as well as of the current year. Now, the Meston Com-
mittee took as its basis a year which was preceded by a year of famine.
The Meston Committee anticipated then an annual increase of 4 per cent. ;
they took the budget figure of 1920-21 of 488 lakhs ; the actual figure,
however, was 340 lakhs or a loss of 148 lakhs. In the current year we
have budgetted for 478 lakhs or 10 lakhs less than the original figure and
that only by the collection of famine arrears, and next year we anticipate
a higher revenue, namely, 506 lakhs, by a similar surplus collection ; the
net result so far is a decreasc of 140 lakhs instead of an increase of
38 lakhs. Tleres also the calculations of the Meston Committee have
proved absolutely inaceurate ; instead of gaining we have lost in land'
revenue and no one who knew the conditions of Bombay would have ever
taken a year which was preceded by a year of famine as g basis, and no
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one would have ever venturced to sugzest that there would be a steady
increase in laud revenue in Bombay. "That is with regard to one of the

heads,

Now, take Lixcise. What is the condition of our Excise ¥ In the
first plaee, I think the House will agree with me, and I think there is not
one Member in the Ilouse who would even for a moment dream that it
ig desirable to increase your excise by means of encouraging the habit
of drinking among vhe masscs. As a matter of fact, since the department
was transferred to the Minister, the Minister's policy has been steadily
to diseourage this from the mcral point of view and from the point of
view of soeial veform, and the result is that in exeise also our revenue has
been steadily decreasing anrd 1 long for the day when, by the efforts of
the Mimister o whom the department is transferred, the revenue from
excise will amount to nil. But even there the Meston Committee expeet-
ing that the habit of drinking among the people would grow anticipated
an inerease. Fortunately there also it is proved that they are not in
the right. As a matter of fact the budget figure of 1920-21 with regard
to Excire, taiken hy the Meston Commitice, was 430 lakhs and the revenue
realised was 154 lakhs. In 1921-22, although the budget figure was
424 iakhs the revenue now anticipated is 381 lakhs. For the next year
we have estimated 371 lakhs ; in these two years 1921-23 where the
Meston Committee led the Government of India to anticipate 'that the
revenues would amount with an annual inerease of 124 per cent. on the
datam line to 10.2 erores, we shall have realised roughly 7 crores, or a
loss of 8 crores roughly. The results are very fortunate from our point
of view ; but how does it affect Bombay ! Bombay is left entirely
crippled with regard to its resources for earrying on the work of the
Government. What wns the ane lead of revenue, a portion [of which
ought to have been allotied to us ? It is not my business here to suggest
a remedy ; but if I were to do so, I would beg of this House to consider
the claim of Bombay to a portion, a substantial portion, of the income-tax
revenue. Of course my Honourable friend says that the Meston Com-
mittee gave their award on the principle that they wanted to have a clear
cut division. I can understand a clear cut division between indirect and
direct taxation ; I can understand the Central Government taking all
the customs revenue for its own purposes and leaving direct taxation to
the Provinees, or at least a portion-of it. But I cannot conceive of the
argnment-thet the Meston Committee wanted to have a clear cut line
when in some cases they take indirect taxation and in other
cases they take direct taxation. However, it does happen in
the case of many countries. I admit that income-tax is a Central
revenue. Now as a matter of fact, the Meston Committee were not going
even to take intn consideration the claim of Bombay to the income-tax
revenue, but the Bombay Government urged the importance of taking that
into consideration, aund the Meston Committee did so, but it was to no pur-
pose, beeause they decided that as other heads would steadily grow, Bombay
must give all its income-tax revenue to the Central Government. What
wis the result ? Our growing head of income is income-tax. I told you
just now that while during 10 ycars the land revenue has practically been
statienary anc not grown, with regard to income-tax from a revenue of
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48 lakhs we have brought the figure to 6 crores, and even that will not
remain fixed. Probably, if our provinee is allowed to develop, as it ought
to be allowed to develop, I am sure that its income-tax revenue will be
larger. Well, this consideration weighed so munch with the Joint Com.
mittee that they decided thst the Government of Bombay may be
entitled to some portion of its income-tax. But what is that portion ?
They took the revenue from income-tax which exceeded 6 crores in the
year 1920-21. Then they said that on all additional assessments the
Government of Bombay should be entitled to three pies in the rupee—
very charitable indeed, hut what does that amount to ¥ If from 50 crores
assessed, the revenue was 6 crores, and if the sum assessed would be 60
crores, then the Government of India would get 74 erores and Bombay
would get 15 lakbs out of that. But further if the rate of income-tax was
increased, Bomnbsy was not to get any benefit out of it. Suppose, for
instanece, that the rate of income-tax was increased to 25 per cent,, then on
60 crores assessed, Bombay would be entitled only to 15 lakhs, and not a
pie more, while the Government of TIndia would get 9 crores. Now
T ask the House to consider this question most impartially. As I said, we
are not here in the spirit of narrow provincialism to grab for our
provinces at the expense of other provinces, We arc here to do justice
to every province that is reprezented in this Assembly. Our main head
of revenue, our growinz head of revenue, is taken away by the Govern-
ment of India. We are left with Excise which is falling ; we are left
with land-revenue which cannot yield more, and the result is that we
have actually lost, while other provinces have gained by this allocation,
though I may say they may have lost by the method of contributions, our
provinee has realised 49 per cent. less than what the Meston Committee
anticipated it wonld. While ihe revenues of other provinees have heen
more than the anticipations of the Meston Committee, so far as Bombay
is eoncerned, we have actually reccived 49 per cent less than what the
Meston Committee anticipated.. Now, my Honourable friend, Mr. Ranga-
chariar, referred to the riches of Bombay and to the increasing wealth
of the Bombay Presidency and said that he wifed that all provinces
were like Bombay. Yes, but is it Bombay’s erime—I say with all respect
to my Honourable friend,—is it Bombay’s erime that it developed, when
other provinces did not, its trade and industries ?

Rao Bahadur T. Rangachariar : We are proud of it.

Mr. Jamnadas Dwarkadas : If it is your pride, are you entitled, T ask
the Government of India, to deprive Bombay even of a fraction of the
income that she earns hy the sweat of her brow for the use of her own
province ! Bombay gives you a lurge amount of income-tax, Bombay
cannot use any fraction of it except when,'if there is any additional
asgessment made, she is to have the advantage of getting 3 pies in the
rupee from this additional assessment. I ask the House to consider the
question most impartially, and ask whether it is fair. Are you- not
crippling the resources of Bombay entirely when you deny to her any
portion of her revenue which she has earned by the sweat of her brow ¢
I think Bengal is in the same boat. [ grant that the United Provinces
and Madras have great possibilities so far as land revenue is concerned,
but it must be admit{ed, and I think the Government of India ought to

]
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admit, that Bombay has no possibilities so far as land revenue is con-
cerned. What is Bombay to do ? My Honourable friend, Mr. Moir,
rightly pointed cut what the needs of Edneation, Sanitation and Medical
Relief were. We are suffering from the same difficulties in Bombay in
every direction. If you are in touch with the newspapers of Bombay,
you will find that we have had to reduce the staffs of our hospitals, we
have had to dispense with many who were engaged in eduneational
services ; our Ministers in charge of T.oecal Self-Government, Agriculture
and Edueation eannot enable Bombay to take one step in advance, they
cannot introduce any reform for want of funds. As a matter of faet, in
the last meeting of the Legislative Council, the Council knowing that
Bombhay was heing deprived of the source of its real income, refused to
_accept expenditure to the extent of 60 lakhs of rupees. Well. if after the
Reforms when we were expeeted to make progress by rapid strides from
the moral and material point of view, if these strange finaneial relations
hetween the Government. of Tndia and the provineces deprive the provinces
of the opportunity for want of funds of makine any progress, then I ask
the Honourable the Finance Member, is it not the sureat way of making
*“ this experiment ’’, to nse the Premier’s words, shall T say, a failure ?

The Honourable 8ir Malcolm Hailey : You have said experiment.

Mr. Jamnadas Dwarkadas : I only said that because it was said by
Mr. Lloyd George.

Well, you aimed at provineial autonomy when you gave Reforms.
Ts that what you have got ¥ You gave provincial autonomy in name :
vou transferred departments, and deprived both the transferred as well
as the reserved departrients of the opportunity of having any money
available for carrying out their schemes. Leave aside the new schemes ;
thev had to exercise stringency even in the ordinary things that theyv
used to do before theReforms came into existenee. I do not say that
it is a case peculiar to Bombay ; I say it is the case in every provinee. But
T blame entirely the unjust award that the Meston Committee made.
Figures conclusively prove that all expectations raised by the Meston
Committee have been falgified. Well, if T were to suggest a remedy
here, T would have sugcested to give us half of the income-tax. T would
have been in the same position as T think my Honourable friends from
the Punjab, Madras and the United Provinces are. T don't want to take
it nupon myself to sugpest remedy, because T don’t want to do anything
which might be a gain to Bomhay at the expense
of other provinees. Therefore, T suggest the most
reasonable course T can suggest. We are all dissatisfied with the Meston
Committee’s TReport. Tt has crippled the finances of all the provineces.
Tt has given them no opportunity for progress, to develop their resources,
to make use of the Reforms to promote the moral and material advance-
ment of the people. Ts it not fair, then, that we should all say with one
‘woice, if the award is 8o unjust and if the contributions which rest on
it are so uninst—*‘ Let us, for heaven's sake, met the whole guestion
re-examined by means of an impartial agency.”” T think it is the fairest

3 ru.
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thing to do. I cannot understand how my Honourable friend, the
Finance Member, will oppose this suggestion. Is he afraid, I ask him,
of putting this whole question to the test of re-examination ¥ He will
have the opportunity of putting forward his case again. If he is in
need of finances, probably his case will be strengthened. Why, I say,
should he oppose this ¥ 1f as I see my Honourable friend is applauding
my arguments, then 1 feel sure he will jump at my suggestion and accept
it. Why won'’t he do it 1 Because he is afraid he will not get another
impartial Commission to do the same act of injustice as this Committee
has unfortunately done. I ask my Honourable friend—* Is the Govern-
ment of Indin going always to base ite claim on an accidental unjust
award ‘'made by a Committee which ought to have known its business
a little better than it did ¥ Why is he afraid of putting this question
again to the test of examination ¥ Bombay is quite prepared to do so.
And therefore, 1 don’t suggest an arbitrary remedy. I am so confident
of the strength of my case, that I am prepared to put it to any test. Of
course, in the amendment I have suggested that it should be gone into
by a Royal Commission.

Sir, 1 must frankly admit that 1 am not always in love with Royal
Commissions, But in this instance, ny object in suggesting a Royal Com-
mission was that the Government of India is an interested party. You
cannot deny that fact, They want to kecp a tight hold over the finances
which by an accidental unjust award they have obtained. And naturally
provinees would teel—if 1 may say so—that unconsciously the Government
of India might appoint mer who may not do justice to the task, who
might rather be inclined to the Government of India view. I say—
unconsciously. I don’t say that the Government of India would deliber-
ately do it. But in these days of stringency, everybody wants to keep any
money he has in his pocket. Otherwise 1 am not m love with Hoyat
Commisdions. liut 1 have also provided that, if the idea of a Royal
Commission is not acceptable to the Guvernment or 1o this llouse, it be
done by wuny impartial Committee. 1 am not afraid. 1 will go further
and say I am prepared to leave the case to the arbitration of my Honour-
able friend, Mr. Rangachariar himself. 1 am so convinced of the strength
of my case on its merits, thut 1 am sure that, impartial as my Honourable
friend is, he will never be able to deny justice to those provinces which
claim it. .

Well, if there is anything in the pretence that is made that Bombay
has developed the resources of India, that Bombay has, by the development
of its industrics and the development of its trade, countributed largely to
the good name thut India enjoys, then 1 say that this injustice to Bombay
should not be prolonged lor a minute longer. But do you know of the
services Bombay bas been rendering  you ! Take the last loan. My
Honourable friend is busy talking there, but I want just to remind him
of that. Take the last loun. 'the total figure is 453 crores. (Rao
HBahadwr 1. Rangachariur : * That shows your capacity.’) What do you
think Bombay hus contributed to that amount ? 1 want my Honourable
{riend, the Finance Member, to hear this. What has Bombay contributed
to the total figure of the lean-? Out of 46§ crores, Bumbay has subscribed
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loans worth 23} crores. Bengal, another province which is affected un-
favourably by this arrangement, has contributed 13 crores, The remain-
ing provinces all combined, only 9 crores. Well, I want to give some idea
of the fegling that exists in llombay with regard to this question,

Mr. President : 1 um afraid L cannot allow the Honourable Member
to advance any further points. Ie has already exceeded his time.

Mr. Jamnadas Dwarkadas : I will just conclude my remarks, Sir.
I pointed out when we were discussing the Bengal guestion, that we have
had no question during the last few ycars where at a public meeting in
Bombay we had cxtremists like Sir Arthur Froom on the ong hand and
Mr. Gandhi on the other, joining hands to protest against, exeept®on the
award made by the Meston Committee. There is such an amount of feeling
in Bombay. And think of it. Iy it at all fair that we should earn by
the sweat of our brow and send it to the Government of India and not
have any {raction of it for the advancement of our provinee ¥ I say it
is most unjust and 1 hink it will be to the advantage of all provinces
to have the matter re-examined. 1 am not suggesting an arbitrary remedy,
as my friends from Madrax aud the Punjab are doing. Why should we
be afraid of putting the whole question to the test of re-examination
by an impartial Commission ? When all of us are dissatisfied with the
award, that seervs to e to be the best course,

Dr. H. 8. Gour (Nagpur Division : Non-Muhammadan) : 8ir, I
accept the invitation of the lonovurable Mr. Jamunadas not to approach
this question i a narrow parochial provincial spirit and it is from a
broad standpoint that 1 wish to present the man outlines of the case.
I think it is not a case of Lengal versus Bombay, or of Bombay versus
Madras. IBut it is & case of the whole of Indis plus the Legislative
Asscinbly wversus the Government of India. (Hear, hear.) And [ shall
explain the position. The Jlonourable Mr. Jamnadas Dwarkadas repeated
a statement made by the Kinanee Member that we are the custodians of
the public purse. Now, ure we the custodians of the public purse 1
1 always thought that we illustrated the parable of the monkeys that
drew the chestnuts out of the fire for the Finance Member to consume
them. Year after year, he comes to you in sackecloth and ashes, tells
you that he has rspent all the money that you gave him. There is a
deficit of 10, 20, and 34 crores. Make good that amqunt out of added
taxation. We find the money : he spends it. And, when we_ask him to
give us an account of the expenditure, he turns to the Government of
India Act, and says, ** 1t is none of your business, You shan’t look into
the question of expenditure. You shall ouly have to find the money as
often and as muech as 1 want.,”’ That is the one-sided partnership between
the Government of India and the Legislative Assembly. After that, I
observed a little blush on the face of the Finance Member when he asked
you as guardians of the public purse and responsible for the finances of
the Government of India to see that the resources of the Government of
India are not crippled by voting the same two crores of rupees to the
needy provinces of Madras, Punjab and the United Provinces. Now, Sir,
will the Honourable Members of this Assembly realise that, if the Govern-
ment of India had managed the finances in the manner expected by the
zountry, there would not have been these annual an annually inereasing
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deficits which have driven the Government of India to the brink of bank-
ruptey § My Honourable friend, the Finance Member, speaks to you of
the danger of inflated paper currency. We know the¢ danger. I have no
doubt the Honourable Members in this IHlouse must know of the parlous
position of Russia, of Germany, and Austria. Who is responsible for the
inflated paper currency of the Government of India ¥ 1The Honourable
the Finance Member sitting in that corner. And yet he complains to this
House as if it were a grievance of the (Government of India a.ga.mst the
Legislative Assembly.

Sir, ever since we assumed office, we have been complaining, and
complaining with justice, that the (Government of India year after year
was spending more money than it was entitled to spend. You remember
the Budget debate in the first year of our tenure of office. We warned
the Government of India that they were burning their candles at both
ends, and the Honourable the Finance Member said, ‘‘. The finances are
perfectly sound ; sounder than the finances of most European eountries.’’
And if I mistake not, we assured the Government of India and the
Honourable the Finance Member that unless he lovked out, the finances
of the Governmernit of India were going from bad to worse. We suggested
a retrenchment committee to oveshaul the finances of the Government of
India so as to balance the revenue and expenditure, What was the reply ¢
Twelve months having been spent, the Government of India came up with
an ever increasing deficit.  Ouee more we said : ** We are placing you
on a locus poenilentive. You ure exhausting our patience. Qur patience

.18 well nigh exhausted. DBut we give you this last chance. Appoint a
committee of people 1responsible to this louse, so that they may go
thoroughly into the whole question of your revenue and expenditure and
apprise the Members of this IHonse as to how far the Governmens of India
should curtail their expenditure.’”” What was the reply ¥ The reply of
the llonourable the Finance Member was that he on behalf of the Govern-
ment stoutly and steadfastly refused any demand on the part of the
representatives of the people in this House for an inquiry into the arcana
of the Imperial finance. Then you will remember, Sir, that one of us
brought forward a Resolution suggesting the appointment of a retrench-
ment comnmittee, and what was the reply ¥ The Honourable the Finance
Member resisted the appointment tooth and nail, and it was over his
head that the Resolution was enrried by, I believe, a very substantial
majority., What effect did he give to it ¥ He said : ** This - House
wants an inquiry into the revenne and prelldltllle of the Government of
India. 1 shall satisfy them.”’ And how is the satisfaction given to you 1
An outside committee Las been appointed to go into the question of the
revenue and expenditure of the Government of India. (Hear, hear.)
Are you satisfied ¥ (Some Honourable Members : ** No."') Is any one
satisfied with this procedure for which the Honourable the Finance
Member is primarily responsible ¥ Ho now comes up and says : ‘‘ Our
defleits are 34 crores.”’ He came to you and said during the last 3 or 4
years, ‘‘ Qur deficit has gone up to 83 crores.’”’” Who is responsible for
those deflcits ¥ Who is responsible for the control of the expenditure of
the GGovernment of India ¥ Not the Legislative Assembly. And for the
Honourable Member to come up and appeal to you as the guardians of the
public purse of the expenditure of the Government of India sounds to me
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like a strange irony. Then the Ilenourable the Finance Member told us,
““1f we were to let go the provineial contribution from Madras, the
United Provinees aud the I'unjub, where shall we find the 2 crores of
money ? "’ I answer, ‘* In national economy.’”” If you do not know how
to economise national expenditure, vacate your places and resign from the
(overnment of India and give pluce to us. We shall be able to balance
our revenue and expenditure. But what is the position 1 They say,
‘“ We intend to remain irrespousible for all we can. But you must be
responsible and keep on finding us the money.’”’ This is the unconsti-
tutional position in which the Government of India finds itself to-day.
And what sympathy cau it get from the representatives of the people in
this House * 1 say confidently, ‘‘ None.”’ Are we controlling your
éxpenditure ¢ Lok at the {rontier expenditure. For the purpose of
subduing one tribe 1 think you bave expended something like 25 crores
within the last three years. ls this ceonomy ¥ In Waziristan you aré
sinking money which cannot be called productive. Is this economy ?
Has any Member of this louse any control over that cxpenditure 1 And
yet, on occasions like this, when the votes of this House are required, my
Ilonourable friend stands up and says, ‘“ You are the custodians of the
people’s purse ; you are the trusiees of the people of India ; therefore,
keep on linding us as much 1oney as we require ; and having done so,
please don’t ask inconvenient questions as to how we spend it.”” A chit
has been handed to me by an Honourable Member of this Ilouse which
reeords the pathetic tale that the Government of India is going to spend
Rs. 8,30,000 in the cold weather transfer of troops, and that is a reply
which was reeeived frem the T'reasury benches in answer to a guestion
put by my friend, Mr. Girdharilal Agarwala. Have you any voiee in the
matter 7 1 you had auny voice in the matter, would you not then see
that the Governuent of India accounts are balanced and that their expen-
diture does not outrun their revenue ¥ That is in short the position with
which we arve faced. We have no sympathy with the Government of
India. Their ever inercasing deficits year by year do not entitle them to
any sympathy at all, and if we had the power, we would turn them oat,
every one of them, snd take their places and point out to the eountry how
the country could be run withoat additional taxation. But we are power-
less there, and all we can do, therefore, is to explain to them our situation
under the Indian constitution. We complain, and complain Dbitterly,
that the expenditure of the Government of India is excessive, and uniess
we bave the power 1o control that expenditure, we are not responsible
for finding the money. "hat, ] submit, is the plain answer to the Honour-
able the Finance Member.

Now, Sir, 1 turn to Mr, Jamnadas’ amendment. 1f, for one moment,
this Homourable Llouse wishes to accept Mr. Jamnadas’ amendment, it
will be falling into u death trap. What are the deficits of the Government
of India ¥ Last year 34 crores. When Meston made the Provineial
settlements........

The Honourable Bir Malcolm Hailey : May I rise to a point of order !
I am sorry to interrupt, but 1 think that a measure of common courtesy
f% due to & very distinguished Member of the Indian Civil Service, and at
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present a Member of the House of Lords. Might T ask that the Honour-
able Member should refer to Lord Meston by his proper title ¢

Dr. H. 8. Gour : T am afraid if I ever quoted from Shakespeare, the
Honourable Member will get up and call me to order, because I did not
eall him Mr. Shakespeare, and T am afraid his objection, Sir, is on a par
with the rest of his objections. Meston is a great man. When you speak
of Meston’s award, we speak of a very great man’s award and the faet
thdt he was a Member of the Indian Civil Service does not extenuate the
fact that he is a great man. (Laughter.)

The Honourable 8ir Malcolm Hailey : The Honourable Member will
then perhaps pardon me in the future if T refer to him simply as Gour.

~ Dr. H. 8. Gour : Now, Sir, to pass on to the subject. I do not wish
to be drawn hy these red herrings. T will aceept for the sake of argument
that the award must be called Lord Meston’s award. When that award
was made. the deficit of the Government of Tndia was caleulated as 10
erores. That von will find recorded in paragraph 9 on page 4, and the
Military expenditure was 42 crores. What is the situation now ? The
Honourable the Finanee Member has told us that the defieit is 83 erores in
4 years, and he sayvs, mark these words : ‘‘ T do not hold out any hope for
the current year’s budget.”’ No hope is required. Every newspaper will
tell you. The (iazette of Tndia records the sad tale in the monthly state-
ments from which vou can see as to what would be the situation in March
next. The deficit. Mr. Jamnadas must remember, would be about 4 times
as much as when Lord Meston gave his award. Ts Mr. Jamnadas prepared
to make a fresh provineial contract on that basis ¥ What would bhe the
result !  The resnlt would be that most of the 23 erores of paper which you
have purchased in Bombay will have to be sold in the open market to
finance the Government of Tndia. Well. Sir, that is the situation, T
strongly oppose the amendment of Mr. Jamnadas, and T hope that this
House will throw out his amendment unanimously. Read it. The facts
are that vou must take for granted the deficits of the Government of Tndia,
the ever-inercasing deficits of the Government of India ; and whatever may
be the proportion of provineial contributions, the result would bé that the
provinces would be more and more continuously beggared with the Central
Government., Tt will neither benefit the one who gives, nor the one who
takes. Year after vear, your position wonld he worse. The real situa-
tion, the real erux of the question lies in the faet that the Government of
India must set their house in order, and unless they do so, there is no end,
I say, to these provincial contracts and committees, Royal or local, partial
or impartial. No Commitfee whatever ean solve the question of the
revennes of the Government of India, and unless we are able to control
the expenditure of the Government of India. there will be no sound
finance and this eountry must suffer perhaps in increasing degree from
insolvency. I, Sir, oppose this amendment.

8ir Montagn dePomeroy Webb : Sir, T beg to support the amend-
ment moved by my friend, Mr. Jamnadas Dwarkadas. T do so on somewhat
different grounds to those which Mr.JJamnadas advanced.and T wonld ask,
therefore, the indulgence of this House to allow me to recall one or two
matters in connection with the bases upon which the financial relations
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between the Central and Provineial Governments now rest. I should like
in the first place to say that I agree with Dr. Gour that these questions of
financial relations do not econcern only one or any provinee. I certainly
do not think that it is for this House to suport the claims of one Province
or another Province. I consider that this matter which we now have under
consideration affects all Provinces equally. (Hear, hear). But I go
further. T disagrec with Dr. Gour when he puts the Provinees in op-
position to the Government of Tndia. T say that it is essential that these
financial relations bhetween the Provinees and the Government of India
should be put in order not only to the benefit of the Provinces, but also
for the.benefit of the Government of Tndia. Now, allow me to go back
to the time when the Clonstitutional Reforms Report was first issued. The
idea which T think Mr. Montagu and Lord Chelmsford had before them
was a group of self-governing provinees linked with a responsible Central
Government, and in order to achieve that end, they had to arrange to give
to the Provinces the largest possible measure of financial liberty. Their
exact words were :

““ Our first aim, therefore, haa been to find some means of entirely separating
the resources of the Central Government from those of the provinces.’’

Now, how did they propose to do this ¥ Customs, Salt, Opium, were
all at that time sources of Tmperial revenue, and accordingly those sources
of revenue were left to the QGovernment of India. Land revenue,
Income-tax, Stamps, Excise, Irrigation, were all divided heads. The
Montagu-Chelmsford Report recommended that the whole of the Land
Revenue, Stamps, Judicial Stamps, Excise and Irrigation receipts should
be given to the Provinces, whilst the Government of India took the whole of
the Income-tax. Now, when the financial position was recalculated on this
basis, it was found that the Government of India would be left with a large
deficit. This deficit, it was suggested, should be made up by contributions
from the Provinces. Exactly on what prineciples those contributions were
to be arrived at, the Montagu-Chelmsford Report did not decide. But,
as a matter of expediency,—as a temporary arrangement—they suggest-
ed that the Provinces should pay back a large proportion—T think it was
87 per cent.—of the surpluses which were being given to the Provinces
under the proposed new system of devolutionised finance.  That was
merely a rough and ready arrangement, which, they recognised, would
require investigation and revision after perhaps 5 or 6 years.

These suggentions were placed before Liord Meston’s Committee, who
after a ver¥ hurried tour of the country—I think of only 4 or 5 weeks—
produoed a Report, dated 31at Mareh 1920, approving generally of the
“scheme of financial devolntion proposed, but’they gave (eneral Stamps
ar well as Judicial Stamps to the Provineces.

But they went further. Q(reatly daring, Lord Meston’s Committee
ventured to make certain estimates of the Government of Tndia revenues
and probable deficit, and also of Provineial revenues and probable sur-
pluses ; on these results they calculated the contributions which each of
the Provinces wonld have to make to the Central. Government varying
from 15 lakhs in the case of Assam, up to three and-a-half crores in the
case of Madras (848 lakhs to be exdct). But Tiord Meston’s Committee
went still further and whilst recognising the very great difficulty of arriv-
ing at a reliable basis for calculation, neverthelesa estimated a ‘ Standard



PiOVINGIAL CONTRIBUTIONS TO CENTEA}, EXCHEQUER. 541

rate of Contribution,’’ at which the Provinces might aim after a period of
soven years. These standard contributions vary from 2§ per cent. in the
case of Assam, to 19 per cent. in the case of Bengal. Bombay, Madras and
the United Provinces, it was expected, would have to contribute 13, 17 and
18 per cent., respectively, of the Central Government’s deficit.

Now, I submit, Bir, with all respect to the distinguished authors of
the Montagu-Chelmsford Report, that they went radically wrong in
attempting to separate entirely the finances of the Provinces from the
finances of the Government of India ; I submit that when Lord Meston’s
Committee followed that wrong lead, they went still further astray. Con-
fusion became worse confounded when the Joint Select Committee not
only approved of the underlying principle but emphasised their hope that
the Government of India ‘‘ would make it their constant endeavour to
render the Central Government independent of provincial assistance at
the earliest possible date,”’ whilst the devolution rules which have attempt-
ed to crystallize this misdirection mark the climax of a procedure which,
wrong from the first, can only result in a perpetuation of error, of injustice,
of financial chaos, and, I submit, if persisted in, of the revolt of Provincial
Governments against the Central Government.

Tiet us further examine this matter. What is the real situation we
are aiming at ¥ Provincial autonomy under a responsible Central Gov-
ernment. What are the chief functions of the Central Government ?
First, the general supervision, direction and control of “India’s affairs as
a whole ; the protection and defence of India ; the conduet of our -
finiinces,—the foreign exchange, the service of debt, Home charges, ete.;
political relations ; frontier administration ; railways, post offices and
telegraphs (not that I think personally that railways, posts and tele.
graphs should be a source of State revenue ; and altogether about 47 heads
of services in all. 1 submit, Sir, that all these services are being per-
formed for the benefit of the Provinces, and for the benefit of nobody bu¢
the Provinces. Why, then, should we aim to relieve the Provinces of
their just liability to contribute to the upkeep of the Central Authority 1
Why should we endeavour to give the impression to the Provinees that
ihey are not in any way concerned in the maintenance of a sound, ggod,
powerful Central Government ? Just look at the painful results which
have followed | We have heard pitiful stories this morning from Madras
of yellow mileh cows, of toads bencath the harrow, ete. | One would never
dream when listening to these tales of woe that Madras was given over
five crores of extra revenue and only asked to return three !| Who would
suspeet when listening to the Honourable representative of the United
Provinces that those Provinces were given nearly four ecrores of addi-
tional revenues and only asked to return two ! Good gracious | What
is there to complain about, I would ask, as a representative of the Bombay
Presidency, in a settlement of this character ¥ No, Sir, so far from
encouraging the Provinces to forget their obligations to Headquarters
I think that the correet policy would have been to give to the Provinces the
whole of their local resources, and then say to them : ‘‘ Your first duty
is to provide a contribution for the maintenance of the Central Govern-
mert who are performing services of vital importance to you, and this
contribution—5 per cent., or 10 per cent., or 15 per cent. or whatever
figure jt might be—must be the first item in your financial budget to be
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remnitted to Headquarters, no matter what -other items may go short.”
¥ submit, Sir, that this is the only sound and business-like way of financing
the (‘entral Government. Remember, after all, the Provinees are
adequately and properly represented in this Assembly, and notwith-
stunding the very pessimistic view put forward by Dr. Gour, in which he
likans Honourable Members to monkeys drawing chestnuts out of the
five, 1 mynelf feel that I have considerably more power than Dr. Gour
suggested, and T venture to think that this Assembly has, as a matter of
faet, zot it within its power to control both income and expenditure to a
sory muech larger degree perhaps than Ilonourable Members imagine.
That being so, I do not see why, if the Provinces are dissatisfied with the
.expenditure of the Central Government, they should not show their dis-
satisfaction in this House, and should not cut down expenditure to a figure
which they eonsider reasouable, in that way reducing contributions from
the Provinges,

Now, 1 admit, Sir, that there may be some diﬂ‘lculty in exactly deter-
mining the standard contribution which each Province should make,
Lord Meston fully recognised this difficulty ; and not only recognised it,
but put forward in considerable detail the whys and the wherefores of
cach point which would need consideration in making this estimate.
Nevertheless T notice that Lord Meston’s Committee, although they spent
only six or seven weeks on their Report, were not deterred from putting
forward a definite ** Standard Contribytion,’’ and that is the standard
contribution at which we are all aiming at the present. day. The position
at the present moment is one of extreme difficulty. All the Proviuces are,
in effect, bankrupt, except, perhaps, Burma, which has received a rice
‘windfall. But in regard to the other Provinees, all of them are in diffi-
culties. And the Central Government are in even greater difficulties still.
This financial impasse, I submit, cannot possibly besovereome by doles, hy
Tetting off Bihar and Orissa altogether as the Devolution Rules appear
to contemplate ; or by letting off Bengal for 3 years, as the Government
of India in a weak moment agreed to do ; nov, may [ add, by letting off
Tor one year Madras and the United l’mvmoeu and the l’uluab, as the
Mover of the Resolution now before the House suggests. That way. T
suvmit, can only lead to chaos. These shifting expedients are of no avail
in thé present emergency. What we must do is to face the position, re-
examine the whole situation and arrive at a sound and reasonable method
of allocaton between the Provinces and the Headyuarters, which, I submit,
we hgve not yet secured. First of all, we must rceognise on the one hand,
‘here is the Government of India struggling for five years in succession
azainst. a growing and very dangerous defieit : on the other hand, we have
the Provineces quietly shutting their eyes to the real situation and blandly
askinge the Government of India to hand out two erores, or, I think on
Mr. Samarth’s calculation, over three crores. 1 submit that the position
is absurd, We must recognise, I submit, that the forecasts made by
Lord Meston bave proved utterly wrong, utterly untrustworthy, and have
been utterly falsified by events. (Voices : ** No, no.””) . And further
that this condition of affairs has come about partly, I eoncede o my Ilonour-
able !nend the Finance Member, partly by circumstances over which no

Gom.lmitee could .bave had coptrol or could have foreseen, but partly
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because they were built on foundations that are radieally unsound. The
halving of the land revenue and the halving of the income-tax, which pro-
duced a satisfactory result before, have now been replaced by an unjust
and unfair arrangement, whereby the Government of India take over the
whole of the largely expanding item of revenue, namely, income-tax, and
hand over to the Provinees (unfortunate Bengal and Bombay), the whole
of the stationary item of income, namely, land revenue. What,is the re-
sult of this Meston Settlement ¥ Everybody is dissatisfied. The Presi-
dencies are all up in arms and, as far as 1 know, every Provinee waa
dissatisfied and, T believe, 15 still dissatisfied. T submit, Sir, that there is
only onc eonrse open to us and that is to admit quite frankly that things
have not turned out in the least as Lord Meston’s CCommittee and the Gov-
ernment of India anticipated, Let us admit quite frankly that Lord
Mestan’s ealeulations and the Devolution Rules must be revised, and I
submit, the sooner the hetter. I appeal to Honourable Members of this
House not to add fo the financial chaos and confusion by asking the
Honourahle the Finanee Member to achieve the impossible, that is, to hand
out two or three croves from nowhere. Read the Devolution Rules as vou
may, you eannot extract -blood from a stone, and that is the real position
nt the present moment. 1| apppal to my Honourable friend, the Finance
Member, also not to delay further in a position of this complexlty and diffi-
culty,--not to dole out some quack remedy for this very serious crisis, but
to take his courage in both hands and call in the best doctors available,
to study and re-examine the whole situation. (Hear, hear). In the pre-
sent very serious financial erisis (not only in Madras, not only in the
Provinees, it is mueh more serious at Headquarters) 1 appeal to the Gow-
ernment of India to aceept the Honourable Mover’s proposition to arrange
far the appointment of n Royal Commission or any other authoritative
and impartial body to reconsider the situation and lay down a new system
financial allocations between the Central Government and the Provinces,
a system bhased, as our Madras friends would put it, not on mere expe-
dieney, resting on arrangements admittedly inequitable, but on founda-
tions in which reason, justice and equity would form the sole ingredients,
(Applause.)

Munshi Iswar Baran (Cities of the 1nited Provinces : Non-
Muhammadan Urban) : Sir, T must confess that this question which
we are debating at the present moment is not free from considerable
difficully, and it is true that the Central Government itself is in a
very difficult financial position. At the same time it must be admitted
that, necording to the present arrangement, there are certain provinces
whieh have suffered a great @al,” As regards the United Provinoes,
Madras and the Punjab there can be no manner of doubt that these
rrovinces have suffered considerably. I shall, with your permission,
Sir, only refer the IHouse to a debate which took place in another place,
and there it was stated on behalf of Government that the plea for
relief on behalf of the 1United IP’rovinces, was perfectly just and
perfectly fair. Might I give a short quotation from the speech which
was made on that occasion by the represemtative of Government ¥ He
BAYR :

“¢ The Meston Committea provided that, after a few years, these onnt.rlhutlou
phould be re-arranged and the contributions of the other provinces should ‘be inereasod,
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I think the Council may remember that that recommendation was not accepted by
Parliament. Parliament laid down that in no event wust the econtribution of any
individual province be increased, but that, as the totul was decrcased, and, as the
Central Government found it possible to dispenso with more and more of the con-
tributions, certuin provinees (I shall beg the Housc to mark these words) who
started by paying more than their full share should got the first .benefit. Thut
decision is embodied in Devolution Rule No. 18. It is ruther n cowmplicated rule,
but I should like to give the Council, if 1 may, an illustration of how it works,
Let ns suppose, for example, that it were possible next year to reduce the total
provincial contributions by an nmount of 183 lakha. I give that particular figure
because the rule ia a very complicated one and this figure worka out rather onsily
arithmetically. The result would be, if the total contribution .were reduced by 183
lakhs, the Mnadras would get n relief at once of 98 lakhs, the Tunjab woulil get a
relief of 47 lakhs and the .United Provinees would get a relief of 38 lukhs. No
other province (I shall beg my Honouwrable friend, Mr, Jamnadas, to brar thiz in
mind) would get any relief for the time being. For example, take Bombny. (Mr.
Jamnadaa Dwarkadas: ‘‘ We never wanted relief.”’) Bombay only started by
paying 66 lakhs, and would get no relief at all, until the total contributions hud
fallen below 4 crores. That is the cffect of Devolution Rule No. 18. (4 Foiee :
¢ Whose speech is that 1')."’ )

My submission is that our case could not have been hetter put than
it was put on that oecasion by a representative of the Government of
India itself. Tn the light of these remarks it is perfectly obvious that
there are certain provinces which have been paying more than their
just share. And, Sir, T claim here justice. 1 do not come to you as
a beggar. The role of a beggar fits my friend, Mr. Rangachariar, who
is a Brahmin. (Laughter.) 1 say, Sir, to the House, deal with us
justly and fairly. If we have been paying more than our just share,
give us relief. 1 am not going to draw a picture of the pitiable eon-
dition either of the United Provinces or of Madras. Mr. Way who has
spoken on behalf of the United I'rovinees has done it, and Mr. Ranga-
chariar and Mr. Moir have described the eondition of Madras, the one
with pathos and the other in excellent language.

I say here that it is up to the Assembly not to look at this question
from the provincial point of view. We ought to look at this
question from the broader point of view, that is, from the Indian
point of view. Does the Indian point of view come into conflict with
the plea which is being put forward to-day by those who have been
injured and those who are suffering. That is the short question. If
the Tmperial or the Indian point of view means the ignoring of the
just rights and elaims of these Provinces, then I say we, who are
pleading for relief, are open to the ehage of being narrow, of being
parochial and of being short-sighted. "ir, there is a good deal of
feeling in all these Provinces, but 1 need not refer to that. It may
be that in Bombay and in Bengal they are dissatisfied with the Meston
Committee’s report and award. That is a larger question, that isx a
bigger issue. My Honcurable friend, Bakshi Sohan Lal, is inviting the
House to consider the smaller question at the present moment of doing
justice to the Provinces which have been suffering and which have
admittedly been suffering, the justice and the equity of whose claims
-have been recognised even by the Government ofy India itself. Of
‘course there is no conflict between the Provinecial Governments
and non-official opinion on this question,
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8ir, the Honourable the Finance Member has been pleased to
observe that we are the directors of this concern. S8ir, I do not wish
to say that I want to turn. out the lHonourable the Fipance Member
to-morrow ; nor do I pretend to say that I would be able to better
manage the affairs than he is able to do ; but I do say, speaking for
myself, that I find myself in a peculiarly delicate position. I am a
director, but the entire balance-sheet is not placed before me, nor
have I control over all the funds. As regards half of it, it is said,
“ You shan't look at that—you directors ; the general manager of the
firm, the assistant managers and the sub-managers will go on managing
the concern, to put us in funds, that will be your business !’ I
shall ask the Honourable the Finance Member whether it is a very
comfortable or very dignified position for us to occupy. I am only
placing this consideration before him in the hope that he will in
future pause before calling us directors of this concern. If we are
called the directors of this concern, let us be directors in truth
and in reality.

Mr. Darcy Lindsay (Bengal : Eucropean) : Sir, my Honourable
friends, Mr. Jamnadas Dwarkadas and Sir Montagu Webb, appear to
have jumped to the coneclusion that the Ilonourable the Finance
Member is opposed to this amendment. Judging by the happy smile
on his face, and his reference to Bombay's crores and Calcutta's
crores, I think he would rather welcome the amendment which brings
about a re-opening of the whole question. I s him chuckling to
himself and wondering how many of these additional crores he eould
secure from these two Provinces. On those grounds I am not at all
sure that it is not best to leave well alone. On the other hand, Sir,
T am quite at one with Mr. Jamnadas Dwarkadas in asking that
Jjustice should be done to the whole of India and all the Provinces of
India, and therefore, speaking on behalf of Bengal, I am not afraid
of re-opening the question, and I will support the amendment. It
seems to me, Sir, that there are only three courses open to us : one
is to support the Resolution, one to support the amendment, and the
third, to throw out both. Personally, I think the result will be that
both will be thrown out. (Hear, hear.)

Talking on the Resolution, Sir, I asked the House, how can anyone
in all conscience support such a Resolution ! It asks for relief for three
Provinces. It knows full well that there are other Provinces equally
hard pressed for money ; it throws them overboard. There is poor
little Assam which has a very small voice in this House that is seldom
heard. What is her position ¥ She is hard up—harder up than many
other Provineces. Why should she be left out in the cold ¥ What is
the matter with the Central Provinces ¥ What is the matter with
Burma, who Sir Montagu said was now so wealthy with the windfall
she has received ¥ No, Sir, I think we have got to oppose this
Resolution tooth and nail.

Now, Sir, speaking on behalf of Bengal, our case has always been
that the Meston settlement was very unfair to many of the Prowinces.
So far as Bengal is concerned, the revenues are not nearly sufficient
to meet our requirements and our expenditure. The remission of 63
lakhs which we obfained last yéar was certainly most welcome. But
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again it was not nearly sufficient and we were short of, I think, over
two crores of rupees. What did we do, 8ir? We went into the high-
ways and bye-ways to scarch for means of raising revenue. One of
the chief means that we devised was what has been called the Amuse-
ment Tax., Now, Sir, the Amusement Tax ineludes gambling on the
race-course. When I tell you that our cuse has been so desperate
that a high-principled Government such as Bengal has had to resort
to the acceptance of what has been called ** tainted money,’’ [ think
the House will agree with me that our plight is very serious. By this
means they appear to me to have legalised zambling. 1 ean see my
‘Honourable friend the Finanee Member looking with horror at me.
1 rvegret, Sir, that my [Honourable friend, Mr. Moir, should hegrndge
what he terms Bengal's good fortune in securing this remission of 63
lakhs. And he asks how it was done, as il there was some under-
hand method on the part of Bergal in securing this remission. Now,
Hir, let me tell him that the voice of the Bengal tiger was sufficiently
convineing to persuade the Honourable the Finanee Member that our
canse was 4 just one, and he granted us this remission.

(The Homourable Sir Malcolm Hailey, and other Honourable Members :
‘‘ The House granted it.”’)

Mr. Darcy Lindsay : Well, he supported our demand and the House
granted the remissggn. My  Honourable friend, Mr. Rangachariar,
has put forward, I admit, a very strong case for Madras, especially
with his illustrations as to the pnor cow that is so badly deceived by
having the calf killed, and imagining that the calf is still sucking the
milk. And my Honourable friend pleads that the time has not come
for a re-examination of the whole question. 1 do not agree with him,
Sir, and again T submit that I will support the amendment.

Mr. W. F. Hudson (Bombay : Nominated Official) : Sir, the case
for the re.examination of the financial situation, as
4 e we view it from the Bombay side, has been so fully
developed by my friends, Mr. Jumnadas Dwarkadas and Sir Montagu Webb,
that T do not propose to detain the House for more than a few minutes.
But 1 do desire to impress upon this House with all the earnestness and
emphasis that T can command that on this question the Government of
Bombay is in perfeet accord with commereial, industrial and popular
opinion. As Ilonourable Members are awire, it is not always the good
fortune of Local (overnments to see eye to eye with commercial and other
communities on financial matters, and T submit to the House that there
is a special significance in the fact that the Government and people of
Bombay present an absolutely nnited front on the two main questions
which lie before us in this amendment, namely, that Lord Meston’s award
and the present Devolution Rules are guite unfair to us and also to certain
other provinees which 1 am not conrageons enough to partienlarise, and
that some form of independent hody, preferably a Royal Commission,
should immediately be asked to re-examine the whole question,

1t is not my purpose to-day, Sir, to attempt to argue in detail against
the Madras appeal for immediate relief, although after hearing the
figures given by the Honourable Finanee Member this morning T confess
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it seemed to me that this intevesting little pamphlet would have been
better entitled ‘‘ The fatted calf '’ rather than ‘‘ the mileh cow.”” But,
however that niay be, the mere faet that, in spite of the well.-known embar-
rassment of the Central Gevernment, Madras finds it necessary to press for
the immediate delivery of what she considers her pound of flesh shows
clearly that the Meston Awurd is out of date. There is, I think, no need
for us to say anything specially harsh about Lord Meston’s swa.rd but
one may perbaps be permitted to remark that Lord Meston’s Committee
was scarcely a representative one and that in the specially urgent circum-
stances of the case it had to do its work in an impossibly short space of
time. It started work on the Tth February and it signed its report on
the 30th March, and between thoxe dates it must have spent about 12
days in the train. Tt iy therefore searcely surprising that the Com-
mittee did not find time to pay even a flying visit to Assam or
the Central P’rovinces. As to the fallacies in the report, the Committee
cheerfully caleulated exchange at a rate which 1 am afraid we shall never
see again, and they gaily described their rather hasty operations as a
mere ‘‘ re-arrangement of abundant general resources.” One suspects
that the Finance Department would be grateful to them now if they had
indicated rather more clearly what thosc abundant general resources are.
Finally, in paragraph 27 of the repert they laid down a standard ratio
of contributions from the varioys provinces, but they wisely abstained
from giving .the grounds on which it was based. Surely, Sir, this can
hardly be accepted as a final and scientific settlement of an exeeedingly
complicated and supremely important problem.

But altbough it is not necessary to say anything particularly harsh
about the Meston Committee, and although it is possible that no qther
committee working under the sume conditions could have done any better,
the ultimate fact rcmains that the settlement which they suggested has
broken down. In less than two years after the passing of the devolution
rules Bengal put up a case for special treatment which the Government
of [ndia felt obliged to aceept, although they must have been aware that it
would bring a hornets’ nest about their ears, and now to-day no less than
6 provinees arc tumbling over each other in their eagerness to demand
a more rapid reduction of the provincial contribution than the Central
Government can possibly allow, And if this demand is granted who can
doubt that it will be repeated next vear, or that any other province, which
may find itself in a tight place, will demand the same sort of eoncesslon
that was granted to Bengal ?

Sir, it is needless to say that this result has occasioned no surprise
in Bombay. We always protested strongly against the Meston award,
and as far back as June 1920 the Bombay (lovernment gave it as their
considered opinion - that it was totally unaceeptable. Our own special
grievance, as Mr. Jamnadas Dwarkadas has set out in some detail, is
that the Central Government were ullotted our only expanding source of
revenue, namely, income-tax, mpmseul,ing at least 6 crores now annually,
of which, as he said, Bombay is allowed only about 15 lakhs. Meantime
our uthpl ‘mources of revenue have by no means followed the sanguine
expectations of the Meston award ; on the eontrary if you take the two
years, 1921-22 and 1922-23, our revenues will suffer a loss of five orores as
compared with the Meston anticipations, and Bombay revenues alone of all
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the provingial revenmues will have failed to expand in accordance with
their expectations. :

I do not propose to trouble the House with any detailed figures,
but I should be very glad to show them to any Honourable Member who
may desire to see them. The basic fallacy of the whole arrangement iy
this : that one arbitrary formula has been applied to entirely different sets
of conditions. Bome of the provinees depend for their main resources on
agriculture, some on commerce and industries ; but in' both cases the
alloeation of revenues bhetween the Central and Provincial Governments
18 the same. One would have thought that the proposition had only
to be stated for its unufairuess to be apparent to every one ; but however

that may be,

¢t The toad beneath the harrow knows
Exactly where each tooth-point goos,’’

and we in DBombay know that this particular income-tax tooth-
point probes our very vitals and that we cannot carry on, much
less develop our own resources properly, as long as the Central (Jovernment
appropriates 39-40ths of our one and only expanding source of revenue.

And so, Bir, we ask for a reconsideration of the whole position, first,
hecause the Meston inquiry was done in a hurry and makes no real attempt
to justify its final and most important suggestion, namely, the ratio of
contributions, secondly, because its anticipation of the expansion of
provincial revennes has been proved by facts to be entirely incorrect,
thirdly, because the rapid reduction in the provineial contributions to
which it looked forward is no longer in sight and the whole scheme there-
fore breaks down, and fourthy, because the present allocation of revenues
is obviously unfair to industrmal provinces and absolutely bars their

progress.

Sir, we do not claim for a moment any originality for this proposal in
Bombay ; we are only humbly following the excellent example of Madras,
all of whose representatives are of course going to support us in the
lobby. The *‘ milech cow,”’ as we know, is cver in the van of progress in
this country and as far back as S8eptember last, my friend, Mr. Reddi, set
the ball rolling in this House : he said :

‘T appeal to the Government and to the Honourable Members of this Houge
to reopen the whole question of Lord Meston’s award and thus to mako the provineds
work the Reforms successfully.’’

« That was followed up, Sir, by the Madras Government who sent a wire
to the Government of India on the 4th October 1921 ;

¢t Madras Government have always claimed that system and details of distribu-
tion of Govornment of India’s demand are inequitable and strougly urge that, if
any revision is undertaken, it should not be in fuvour of Bengal alond, but should
.take the form of veconsideration of whole question.’’ )

That was supported by the Madras legislative Couneil about 10
days later. A telegram sgain went to the Government of India inform-
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ing them of the Resolution. The Resolution runs :

«4 Phig Council considers that the Government of Bemgal having been exempted
from tho contribution due by them to the Government of Indin, the Government of
Madras are justly entitled to similar treatment ; and that the whole scheme of
Provineial contributions should now be reconsidered so as to relieve this Presidency
of the undue burden placed upon it.’’

Finally, 8ir, the Madras Government wrote a letter to the Govprn.
ment of India saying that :

‘¢ If any change is to be made in respect of the contributions it should be
made only after an examination by the Joint Committee of the case of all provineen
and not en a representation made on behalf of a single one of them.’’

That, Sir, is precisely our attitude and we confidently eclaim the
support of the members from Madras as the real authors of this proposal.

Now, us to the agency, we put a Royal Commission forward as our
firat alternative for two reasons. 1t must be remembered that the Devo-
lution Rules were passed with the sanction of Parliament and ean only be
altered with the sanction of Parliament ; and if I may use a slang expres-
gion, it seems 1o us that a Royal Commission will cut more ice with
Parligment than any other body. In the second place, for the examination
of this extremely complex question we must have a body of first-class
and impartial men, Now, T have heard it seriously suggested that a
committee made up of members of the Indian Legislature would do the
work equally well much more quickly and much more cheaply. Well,
Sir, whatever may bLe the case with the legislators in another place, we
are all modestly conscious of courte that in this House we are all first-
class men. DBut ean any onc of us put his hand on his heart and say that
he is really impartial in this matter ¥ Can any of us dare to affirm that
even the Honourable the Finance Member himself is impartial ¥ Tn his
case it is possible that his affections are divided between his old provinee
and the Government of India. DBut for most of us, Sir, there is only one
love, and that is our own province, and however much we might try to
put aside our natural prejudices and prepossessions, human nature heing
what it i, it would be impossible.

Sir, 1 have not been long enough a member of this House to under-
stand exactly our party divisions, but 1T venture to appeal to the members
of all parties, to the members who helong to no party, to officials and non-
officials alike, cven 10 the august members of the Government of India,
to support this amendment, sinee all are equally concerned in a satis-
factory solution of this question. On it far more than on questions of
extended franchise or even of *‘ steel frame-work *’ depends the success
of the reformed econstitution, and unless and until each provinee is allowed
to develop and utilise its own resources, provincial autonomy, which is the
very essence of the Reform scheme, is not much more than a mere politieal
catchward or little better than an empty name,

Rai D. 0. Barua Bahadur (Assam Valley : Non-Muhammadan) :
Sir, the remedy suggested in the original Resolution of my Honourable
friend, Rai Bahadur Bakhshi Sobhan Lal, is not an unprecedented one,
because exacily a year ago in this very hall we passed a Resolution remit-
ting 63 lakhs of rupees from the contribution to be made by the Government
of Bengal, and that Resolution was accepted by this Government. So follow-

. 7
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ing that example, there is nothing strange that at least in a year and a
half another Resolution for the remission of at least a certain portion of
the provincial contribution be made in connection with other provinces.
Accordingly this Resolution proposing the remission of 2 crores of rupees
has been made at first on behalf of three provinces., Here I venture to
submit, Sir, that what Bengal got in the course of three years, is
now claimed hy three provinees in one year. So there is nothing preposter-
ous in the demand which has been made. And as I belong to a very minor
province, I did not expect that if I brought forward an independent
Resolution in respeet of my provinee it would carry much weight with
this council, so 1 clected to join the members of the other provineces in the
Resolution brought forward by them, so that my province might get a slice.
That slice, however small it may be, would be quite welcome, because our
resources are very small, the population is small, so a remission of 10 or
12 lakhs would be quite welecome to my provinece. I could not expeet more
than 10 or 12 lakhs.

Sir, fault has been found for putting in my amendment on the ground
that there was little likelihood of further reductions being made in the pro-
vineial eontributions, but as T thought that as the request of the Bengal
members was acceded to, my request also would be complied with, because
I say as therc has been an attempt on the part of the Government of India
to effect retrenchments in the various departments, more revenue has been
and is being realised and will be realised in future by amendments in the
Fiseal laws of the land, and therefore I think my amendment should be
appreciated by the Government of India because instead of claiming any
reduction T have tried my best to participate in what is recommended by
other provinces so that no further reductions will be required to be made
80 as to give redress or to pacify the people of my provinee. Sir, I have
.seen it said at the same time that we are tb some extent the custodians of
the purse of the Government of India, and that we are in duty bound to
protect that purse. T fully appreciate that, but at the same time I have
seen that no effort is spared for effecting improvements in the territories
under the direct control of the Government of India. I have seen the
building of new Delhi at considerable expense, T have seen the Delhi Uni-
versity newly established and so forth. Under these circumstances 1 see
no reason why my province, which is in some corner of India, should he
left out or should not be given the opportunity to improve itself, and so
I expected that ample opportunity will also be given to my provinee
at least by the remission of some 10 or 12 lakhs of rupees, and with this
view I put in my amendment.

Now, Sir, while T support the Resolution of Rai Bahadur Bakhshi
Sohan Lal for reduction by two' erores of rupees in the Provineial Contri-
butions to the Central Exchequer, T beg {0 move my amendment that the
benefit of such redueticn should 1ot be econfined to the three provinces of
Madras, United Provinees and the Punjab, but should also be extended to
my province, namely, Assam, T would wish that the benefit in all justice
should be participated by all the provinces, for all the Provincial Govern-
‘ments are feeling more or less the pineh of want of funds. But since the

“original Resolution was advoeating the cause of three Provinces only and
that the Provinces left out have bad their gwn representatives whe cap
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better put their cases for the consideration of this Honourable House, I have
contented myself by putting the case of my own Provinee.

Sir, at the outset I beg to submit that my Province is the poorest of
all the Indian major Provinces in all respects, except in respect of area,
which is quite equal to that of its neighbouring Premier Provinee of
Bengal, and exeept also in regard to its arca covered with jungle. Now,
these jungles would have fetched some money to the provincial coffer if
they could have been worked by the opening of suitable communications
and providing other facilities. It is u notorious fact that our Imperial
(overnment have been annually importing railway sleepers and other
timbers worth vast sums of money from abroad, and yet we have not been
able to open communieations to work our forests for want of funds.

Sir, the Provinee is so very poor that there is no capitalist so to speak,
The trades and commerce arc in the hands of people foreign to the
Province. It cannot boast of a single Chartered Bank throughout its
length and breadth. The population is mainly agricultural.

Sir, with a view to give some rough idea of the financial position of
the Provinece, I beg to submit that the opening balance on the lst of April
1920 was 44 lakhs ; that on the 1st April 1921 it was 57 lakhs ; and that
on the corresponding date of 1922 it was 48 lakhs. From these figures
it will appear that the resources of the Province are very meagre and that
in the last year the expenditure exceeded the income by 9 lakhs. It may
be noted here that excise revenue has considerably fallen. In order to
reduce expenditure the Local Government have been trying their best,
The posts of Excise Commissioner and Sanitary Engineer carrying high
nalaries have been already abolished.

Bir, it requires no prophet to inform the Honourable House that
Assam is after all a frontier Provinee, It is the North-East Frontier Pro-
vince of India. It is peopled on its three sides by savage hill tribes. Till
about the end of the last century raids and kidnapping were not unfre-
quent. But, thanks to the careful handling of the Government, these
raids and attacks have been replaced by the establishment of peace and
sufety. And, yet, it is a stern fact that the present condition is maintained
by constant vigilance and guarding by the (overnment, mainly through
the instrumentality of Frontier and Military Police. The upkeep of the
peace and safety by these guards means a heavy charge on the Loeal
Government.

Sir, the Province is in sore need of development. Beyond the few
lower primary, middle vernacular and middle English schools (almost all
three of which are maintained by the local bodies), and one Secondary
school to each sub-division of a distriet, and two Arts Colleges and one
Law College, and a Medical School, the Provinee eannot boast of any edu-
cational institution. Up to this there is not a single Engineering school.
It requires more roads and bridges, and other means of communication and
transit, and they c¢an by no means be done by local distriet bodies. It has
here been suggested by some that the matter of the reduction of Provincial
contributions to the Central Exchequer be better inquired into by a Royal
Commission or s0. But T submit, Sir, that the time which will be neces-
rary for such an inquiry will not be less than, according to my humble esti-
mate, two years, with the result that the Provinces, and along with them
‘my Provmce too, will suffer badly for want of fu.nds
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There is a proverb in my Provinece that ‘‘ the swallow will die before the
corn is ripe.”’

So, considering these suggestions, Sir, 1 beg to submit that the original
Resolution, subject to my amendment and other amendments which may
be put in from similarly situated Provinces, may be pussed by the Honour-
able House, .

Mo, George Bridge (Assam : European): Sir, in supporting the
amendment of the Honourable Member from Assam,—as & resident of
the Provinee of Assam for very many years, I think I have a good know-
ledge of its requirements and wants. Its requirements are first and last
more money, and this may be obtained by lessening its contributions to the
Central Exchequer. Every Provinee, of course, wants more money but
Assan: 1 think has a special claim on the Exchequer as a very backward
Provinee, as regurds its medical, sanitary and most of all its communications.
Hince the war the progress in this respect has been more retrograde than
progressive, 1 have lately been elected as the first non-official Chairman
of the Mangaldai Local Board and it is not encouraging for a new
Chairman to find that Government has cut down its allotment for com-
manications by some Ra. 10,000. We have roughly some 250 miles of
1oad to keep up. Of this only some 5 miles ate pueca. Our kutcha roads
in the rains are like a morass or a series of buffalo wallows.

The more civilised a country is the better its communiecations. In
this respect, Mangaldi takes a back seat. We require also more money
for dispensaries, hospitals, sanitary and water-supply. There are only
5 dispensaries in this large sub-division, and there ought to be double.
From the dispensary in Mangaldai to the Dekeagh dispensary, some 30
miles, there is no intermediate dispensary, whilst besides the Assamese there
are some thousands of new immigrants from Mymensingh there, and they
are increasing yearly, This year the sub-division suffered from a very
sevore cyclone in April which was no respecter of our schools, houses, onr
dispensuries or any of our buildings, but simply blew them down altogether
or took the reofs off them. The sub-division also suffcred from a severe
epidemic of cholera and extra Assistant Surgeons had to be employed,
besides having to contend with the severe and imsidious disease of Kalu
Azar. The tea gardens, owing to their better medical and sanitary
arrangements, did not suffer to the same degree. All this, Sir, requires
additional expenditure on a non-increasing revenue. The local Board,
with the best intentions in the world, have to let these good intentions go
where others have gone before-—to pave the nether regions.

Sir, I cannot altogether hold Government blameless in the matter. As
to how the deficit in the Budget was brought about—had Government
acted a year carlier with the firmness it showed later on, there would, I
maintain, have been no deficit. The Excise would not have probably been
lakhs short of its cstimate, but, owing to the wenkness and ineptitude of
Government in not taking action earlier and allowing thousands of Gandhi
volunteers to picket the liquor and opium shops, to hreak up hets and
generally intimidate and meunace loyal subjects in their daily avoeations
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this loss would have never oecurred. Directly action was taken by the
Government, the insurrectionary movement subsided and people can now
go about their business in peace and safety. But now we have had
to face new taxation to cover this deficit in the revenues and to pay for
our new Couneil, and of course new buildings for the Council—in a multi-
tude of councillors there is said to be safety, but it is not said there is
money—and that is what Assam wants before all. Our Local Board must
cut its cloth according to its means, but I am afraid it will be a poor quality
of cloth, 1.e., kadar,

I think then, Sir, a good case has been made out for Assam to get a
more liberal treatment in the matter of its contribution to the Imperial
Reveuues, and I trust alk Honourable Members of this House will support

us.

Khan Bahadur 8arfaraz Hussain Khan (Tirhut Division : Muham-
madan) : Sir, T have listened to the able speech of the lonourable the
Finance Member and I fully and entirely agree with him that we have
not only our duty to the Province which we have come to represent here,
but zlso our duty to the Central Government of which we are Members,
and as such, taking everything into consideration, I appeal to every
Member of this House that it will not only be unjustifiable but eriminal
to ask the Central Government to reduce the provineial contributions.
Circumstanced as the Central Government is financially, when claims of
# different nature are made upon it and Resolutions after Resolutions are
moved asking that Government to establish & Unani college, or do this thing
and that, I do not see how we can with our present state of finances make
the two ends meet and keep ourselves going. In these circumstances I rise
to oppose the original Resolution. 1 only beg to remove one impression
which might have been given by the speech of the Honourable the Finance
Member, and that is, his speech conveyed the impression that we, the
members representing the different Provinces, came like so many hungry
wolves to tear some flesh from the carcass of a dead body. That is not
our position. We simply came to represent the position of our Provinces.
I wanted to represent the case of my own Province as a legitimate one if
the Government accepted the Resolution to reduce the provincial eontri-
bution., Our case has the greatest claim for consideration. 1 do not how-
ever wish to put the eclaim just now. Iven in the Meston Committee
Report it is said clearly that our Provinee—the Provinee of Bihar and
Orissa—is the poorest Province. I have got a book here entitled ‘¢ Bihar
and Orissa in 1921 ’’. There it is said :

‘¢ The finances of Bihar and Orissa present difficulties which cxceed those with
which any other province is facod, owing to three main distinguishing features.’’

I do not wish to go into that-matter, because, after what I have said, and
after listening to the able speech of the Honourable the Finance Member,
I do not wish to press my point, I simply rise to oppose the motion. 1
think this Honourable House will see that the position is such that if the
Resolution is carried, it will put the Central Government iu a very difficult
position indeed. 1f after considering the state of the ﬂna;lces, the
Honourable the Finance Member proposes taxation, everybody is opposed
to it. If he raises loans, then also he is attacked. What is to be done 1
I appeal to each und every Honourable Member {0 say, whether under

-
*
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the circumstances, not only as representatives of the different Provinces
but also as Members of this Assembly and with our duty to this Assembly,
it would be proper to ask the Central Government to reduce the provincial
contributions. I therefore strongly oppose the original Resolution.

As regards Mr. Jamnadas’s amendment, there is much in what he has
said, but 1 do think that we have had sufficient time to judge of the Meston
award, and it will be complicating matters in my opinion to re-open now
the whole question. Next time, at the time of the introduction of the
Budget, when we will know the exact financial position, the Mover of the
amendment may very aptly briug it as a substantive Resolution, It will be
& matter to be discussed then. I therefore oppose the amendment now.
I have risen to oppose both the original Resolution and the amendment of
My, Jamnadas Dwarkadas, and 1 hope the House will aceept my view.

(At this stage three or four Honourable Members rose and moved :
‘“ That the Question be now put.”’)

Mr. President : The Question is that the Question be now put.
The motion was adopted.

The President then called upon Bakhshi Sohan Lal to reply.

Dr. Nand Lal (West Punjub : Non-Muhammadan): May 1 rise to
a point of order, Sir ! There are so many amendments on the agenda and
the Honourable the Finance Member............

Mr. President : The Ilonourable Member’s interruption is only
preventing his getting to those amendments.

Mr. 8. 0. Bhahani (Sind Jagirdars and Zamindars : Landholders) :
1 rise to a point of order, Sir. I have an amendment which is distinguish-
able from the amendment that has been put before the House, and I there-
fore pray that you allow me to move that amendment.

Mr, President again called upon Bakhshi Sohan Lal to reply.

Rai Bahadnr Bakhshi Bohan Lal : Sir, I am prepared to accept the
amendment moved by the lonourable Member from Assam behind me,
but I do not admit the amendments moved by the Honourable. .......

Mr. President : The Honourable Member cannot bring in new matter
in his reply. We have to dispose of the prineipal amendment before we
touch the other amendments.

Rai Bahadur Bakhshi Sohan Lal: 8ir, in reply to the Honourable
the Finance Member and certain Members from Bombay and DBengal,
T may say that in addition to what has been stated by my friends, Munshi
Tswar Saran and Dr. Gour, T have simply to add this much, that my
Resolution only demands bave justice being done to those provinees, that
is, Madras, the United Irovinees and the Punjab, which are the most
eppressed by the present Devolution Rules. No other provinee in so much
opyitessed by the present distribution. As 1 said in my speech moving
the ' Resolution, the prosperity of a province depends upon the level of. .
commerce and industry te which that province has arrived. No doubt .
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mbay, and probably Bengal have reached the highest level in industry
and trade and they do not want* any reduction of the contribution.
And they have already been dealt with most favourably, the amounts
payable by them being very much below the amounts which have been
allocated for these three provinces. Bengal has already been relieved
of the burden. Bombay is thriving in industrial and commercial pros-
perity. (Mr. Jamnadas Dwarkadas : *“ For the benefit of others ?’’)
But the provinces which are the subject of my Resolution depend mainly
upon agriculture and agricalture does not leave any profit beyond what
can be ealculated as the labour of the agrienlturist. These provinees, in
order to prosper in industry and edueation, require more favourable treat-
ment than Bombay and Bengsl. and that is the reason why these provinces,
Madras, the Punjab and the United Provinces, have been selected for being
first given the benefit from the reduction claimed in this Resolution, I do
not see any force in the argument that the financial condition of the
Central Giovernment is not so good as to allow any. reduction from any
of the provineial contributions, Tf the condition is not so good, the
proper remedy is to reduce the expenditure, but not to refuse the demand
of a person or provinee which is a legitimate demand. Just like a creditor,
if he has a ~ight fo demand, there is no reason why that should be rejected
aimply hecause the.dehtor is not in a pesition to pay. As a matter of
fact, the provinces have Leen given provineial autonomy and full power
over their purses. There is no reason why they should not cut their
eoat according to the cloth in their hands, (ITear, hear) and why they
should depend upon what is left after the coat of the Central Government
is cut. T think that this is not a case of a person claiming anything as
a charity or coming hefore this Government as a beggar. But this is the
case of a person who has a right to withhold the whole contribution if
he likes, and it would be good grace on the part of the Assembly and
the Government of India to consider such a claim of the provinces. The
justice of their claim has been admitted over and over again. Just as
my friend Mr. Munshi Tswar Saran has pointed out, there is no reason
why any further delay should lbe made in allowing these reductions.
If it is not allowed in time, the provinees that T have mentioned will be
left very much behind in industrial and educational problems, and that
is the first thing in provineial autonomy. They have to meet the aspirations
of the people as regards their educational advancement, as regards their
industrial advancement and as regards their sanitary conditions. They
cannot say a word hefore the masses as to why these schemes are kept
behind, especially after th¢ Reforms Scheme, having given them full
powers. Honourable Members who have opposed me have not touched my
argument on this point, that thesc provinces are poor provinces, are
mere agricultural provinees and they are in mneed of fostering their
industries, advancing their educational requirements and therefore they
ought not to have been treated in the way in which they have been
treated by the Tiord Meston Committee. The demand is not excessive,
rather it is very modest, and very much less than that it onght to have
bheen, and if it is paid, they will start to a eertain extent on the prineiples
of fuu antonomy. But if they are not allowed, they will be working
I'pndcr the cqntrgl of the Ceptra] Governmgnt as they werc before the
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have been able to start any such schemes which would satisfy the people as
regards their legitimato demuands and it is time that they should be given full
opportunity to grow and the opposition from provinces which are already
on the top of prosperity on uceount of their industrial and commercial
concerns cannot he heard against these provinees. 1 respectfully submit
that on these grounds the original Resolution ought te be supported by
the House. 1 have no objection to accept the amendment moved by my
Honourable fricnd from Assam. [ am prepared to add the word * Assam ’
to the three provinees, Madras, the United P’rovinces and the Punjab,
but I do not aceept the other nmnendments.

Mr. 8. C. 8hahani: I rise to a point of order. Your action in
shutting out niy amendment has appeared to me to be arbitrary. 1 would
therefore request some explanation.

The Honourable Sir Malcolm Hailey : Order, order.

Khan Bahadur Sarfaraz Hussain Khan : Cun the President’s ruling
be challenged ¥ 1 want a ruling.

Mr. President : The Honourable Member evidently did not listen to
my answer to Dr. Nand Lal.

Dr, Nand Lal: Mey I rise to a point of order ¥ I find that the
provisions of paragraph 56 of the Manual of Business govern the conduct
of amendments, and those provisions read as follows :

(1) An amendment must he relevant ta, nud within the scope of, the 'mntlon
to which it in proposed.’’

The second clause is :

1 (2) An amendment may not he moved which has merely the effert of n
negative vote,’’

The third elanse i :

‘¢ (3) An amendment on a question must not be inconaistont with a previous
decision on the same question given nt the same atago of any Bill or other matter,”’

The fourth clause is :

‘¢ The President may refuse to put an namendment which ls, in his opinion,
frivolons.’’

Now, one of the amendments or two of the amendments have been
moved. Other amendments which are on the agenda have not been allowed
to be moved. T quite concede that the Chair is fully competent not
to put any amendment which is frivolous, but there is no law, nor any
procedure, given in this Manual that the amendment, which iz on the
agenda cannot be woved. The amendment may be refused, if it is incon-
sistent, or if it does not fall within the scope of the motion ; but any
amendment whieh is free from all these restrictions is entitled to be moved.

If the Chair may bhe of the opinion that any amendment is frivolous,
then it may not be put to the Housc, but the mover or author of such
amendment, which has heen allowed to be placed on the agenda, is entitled
to move it. Sir, may I very respectfully demand your ruling on this ¢
A decision on this guestion will serve for our future guidance. [ heg to
be enlightened whethee my construction of this provision is correct or not,
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and if the Honourable Chair may hold that it is incorreet, then may
T snpee-t that this sort of amendment may not be allowed to be placed on
the List of Business, in the interest of economy of time, because we,
Members of the House, have a great regard for the value of the time of
the Assembly. If these amendiments are not to be moved, then it will be
better not to admit them at all.

Mr. President : I am afraid I am qulte at a loss to know what the
Honourable Member’s grievanee is ; and I do not wish to put an inter-
pretation upon his inquiry which "would reflect upon his intelligence.
A Resolntion has been moved regarding provincial contributions, and a
certain course of action invited. An amendment has been moved which
proposes a different course of action, and until we know which course
of action the House wishes to adopt, we eannot proceed to discuss details.
If the House decides to proceed with the suggestion of a Royal Com-
mission or other form of inquiry, all the other amendments necessarily
fall to the ground, not hy the action of the Chair but by the action of
the House. -

Dr. Nand Lal : 8ir, some other amendments, which are on the agenda,
have been alluded to, and have been -ecriticired, but .the authors
of those amendments have not, as yet, been given an opportunity to
make a response to the criticisms. May I ask if this procedure is correct ?
If thore amendments had not been referred to, then of course the ruling
which has been given by the Honourable Chair would be correct,
Though T must say that I must abide by it if it is eorrect or not correet.

Mr. President : That is one of the hardships of Parliamentary life
which the Honourable Member nmst suffer.

The Honourable 8ir Malcolm Hailey : I had this morning, unfor-
Aunately for myself and perhaps unfortunately also for the House, to
deal at some length with the main Resolution, and I do not propose to
refer again to any of the arguments which have since been mused in
support of that Resolution. I shall merely in passing suggest that the
Honse might naturally feel some surprise that the Assam representatives
should nress their claim for a share of the remissions proposed in the
Resolution. For if I am ecorrect, the purport of the movers of that
Reaolution was to give to the various provinces the sum which they are
now paying. over and above what has in some quarters heen described
ad the ideal eontribution. Assam, on the bther hand, is paving less
than the ideal contribution, and if the 2 crores or 24 crores which it is
proposed now to remit were distributed according to Devolution Rule 18,
*hen Assam will pay more instead of less than at present, With that, Sir,
1 shall leave the Resolution itself to the House. Now fof the amendment.

If this morning I expressed to you, Sir, & suggestion that the amend-
ment now hefore the House was in some sense ontside the scope of the
nriginal Resolution, T have not been altogether unjustified hy events ;
for it has provided Dr. Gour with an opnortunity of attacking the
budget scetions of the Government of India Aet. That it has also
provided him with an opportunity of attacking me in person, T do not
reerrct ; T am sure that the attack must have given the House ar muech
delectation as it has given me. In one way, perhaps, it has been an
advantage, for it also has given Dr. Gour an opportunity of proving the
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great versatility of his mind. I am glad to find that he is now an
opponent of the amendment. He will not, I hope, mind my reminding
him that at an earlier date when the amendment was originally put
forward, he proposed to aceept it with a slight change, namely, that,
instead of a Royal Commission, there should be 2 Committee of the Fouse.
But I rejoice that we have so speedily, and even without putting our own
case forward, secured his adherence to our point of view.

Now the amendment seems to suggest an easy, a cheap and an
econnmieal course of nction, namely, that we shonld refer the whole
question of provineial contributions to a Royal Commission. That is jts
ontward appearance. But let me explove it a little further, and to get at
its true meaning, examine the grounds on which it is supported to us.
The mover referred primarily 10 the case of Bombay. Now, Bombay,
like other provinces, did not suffer so completely from this re-allocation
as perhaps his speech would have led the House to believe. The Com-
mittee, it is true, expeeted in the case of Bombay an inereased spending
power as a result of the reformed financial arrangements, of only 37
lakhs of ropees, after paying the provincial contribution. But the
figures of 1921-22 showed an actual net improvement of income over the
pre-Reform period of 1 erore and 15 lakhs of rupees. (Mr. Jamnadas
Dwarkadas : ** T am sorry I have to-interrupt the Honourable Member, but
I would just like to ask him if it is not true that it was just short of the
expectations that were raised by the Meston Committee.”’) I am
perfectly prepared to meet the Honourable Member on that point., The
expectations of Lord Meston’s Committee in regard to the growth of
provineial revenues have unfortunately been short, not only in the case
of Bombay but clrewhere, and particularly in the care of the Central
Government. If T may be allowed to repeat words used this morning,
Bombay is suffering in exactly the same way as everybody else by
economic changes which have occurred since the issue of the Report.
Now, Sir, Mr. Jamnadas says that the slight increase of spending power
may he all very well as far as il goes, but what was assigned to Bombay
was sources of revenué whieh have not expanded, and which have not
realized the expectations formed at the time. It is true, I agree, that
the expectations in regard to land revenue have not heen completely
satisfied, though as against 4 crores and 88 lakhs of rmpees this year's
budget provides for 5 crores and 6 lankhs ; it is also true that stamps
have shown a falling off, due no doubt to the depression of trade which
we may hope to be temporary. It is further true that,
. owing perhaps to the temperance campaign, the
moral results of which ny doubt are porsibly welcome, though the finaneial
results are certairly less welcome, there has been a falling off in Excise
revenue. But T know that Mr, Jamnadas himself, as a busineas man, would
not place the gravamen of his complaint merely on the fact that expectations
here as elsewhere have not been fally realised or that there has been a
falling off in the matter of several lakhs under these heads. The real

pint which he puts forward is that Bombay—and he is good enough to
melude Bengal—-has received no share of the income-tax, What he
wants, as he definitely says, is half the income-tax. If half the income-tax,
approximately 3 erores of rupees, be given up to the province, he might

bru
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perhaps be willing to give us up some part of the Land Revenue, some
part of Excise and some part of Stamps. Ilow much would he give up 1
Is he going to give up 3 crores under those heads, and undergo all the
barassment of divided administration of these heads, merely in order to
keep 3 crores of income-tax, because it is 3 crores of income-tax 7 No ;
if he put that proposai forward, I do not think that his provincé would
stand behind him, nor indeed, as far as I could see, was that the sense of
that large pubiic mecting to whnich he referred in which the cnergies of
Mr. Gandhi were called m to support the adyv ocaey of Sir Arthur Froom.
What Bombay wants, just like everybody else, is our money. (Laughter.)
(Mr. Jumnadas Dwarkadas : *‘ It is our own. ”) Well, if he does not like
the expression ‘‘ our money,’”” I have no objection to change it ; what
Bombay wants is more money ; and you may put your claim on any
variety of abstract grounds, such as the injustice of depriving a province
of the sweat of its brow, or of the fruit of its labours, but what you really
want, what the Ministers in the provinee want, and what we are told the
public of the province wants, 18 more money. It is not merely because
income-tax is income-tax that they want a share. They wuant it becauso
it would improve their provincial revenues. That is one fact which
gseems clear enough to me ; I now pass to a second, which I must also
muake clear to the House. In this matter of possible re-allocation there is
an essential difference as between Bombay and Bengal and the other
provinces. Bombay and Bengal are industrial provinces, and they
claim that they whould receive a larger share of the industrial revenues
which are earned in their territories ; a re-allocation which gave effect to
this desire would not benefit the more industrial provinces. We have a
deficit to make up, and, in spite of the economies that Dr. Gour, when he
sits in this place, would make, (Laughtcr), yet that deficit would not dis-
appedar ; and it would of course be incrensed by a re-alloeation which took
away from us part of income-tax receipts. Is it to be made up at the
cost of Central revenues, that is to say, by raising fresh loans or by
issuing more paper money ? Or is it to be made up at the cost of
other provinces ¥ (Mr. Jamnadas Dwarkadas : ‘‘ By division.’’) That
is the question which I have to ask the IHouse. 1If Mr. Jamnadas and his
friends, pleading on the ground now placed before us, or if Sir Montagu
‘Webb, pleading for pure justice but admitting nevertheless the need of
contributions from the provinces, if they want a re-allocation of funds
which would give the industrial provinces a larger share of income-
tax, then there will be a further lacuna in the accounts of the Central
Government that will have to be made up somehow. The solution
admits only of two alternatives ; either we must provide the money in the
manwer in which we are now financing the Central Government, that is
by fresh taxation or by luans, or we must obtain it from other provinces ;
from that conclusion, there is no escape. We have heard at length the
supporters of the ameadment ; T regret that I have somewhat delayed
my reply, for T wished to hear what they had to say. As I anticipated,
their arguments have been advanced largely on abstract or theorctical
grounds : they have not touched the practieal issue and T woald ask the
House at large io retain an open mind, because, if it voles for any re-
alloea.tmn of revenues, which would increase the revenues of two of
the provinces, that means that either the deficiency will have to be made

up from the Central Government or from other provinces, .
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Now, let me turn to the gencral question of re-allocation of revenues,
Tt is said that the preseut re-allocation is unjust, and that though it has
only been in existence two years, it ought to be swept away. I want to
examine the simple facts as to the possibility of re-allocation on different
lines. I shall not go into the question of the necessity for a clean cut,
though we hold strongly to the necessity for this. The real point I wish
to make lies in an eénumeration of the resources left to the Central Govern-
ment by the present alloeation, and to discuss the chances of modifying the
existing details. We have first Customs, which everyone agrees should be
Central, Opium, which, I think, none will dispute, Salt, which probably few
will dispute. Those are the main sources of revenue excepting Income-tax,
The question whittles down, therefore, really to a question of dividing
income-tax. Can you divide income-tax as a source of revenue, apart from
any financial effects of so doing, while still retaining it as a subject of
Central administration ¥ 1 myself maintain that there is every justifi-
cation, and that the Committee had every justification, for making
income-tax Central, retaining both the administration and the revenues
in our own hands. Let me trace some of the difficulties, and which would
follow from such a proposition as that which was put before the House by
Mr. Jamnadas, namely, that in some of the Provinces the proceeds should
be divided. I will not go at length into the techmieal questions which
have been raised at different times regarding what can be treated as the
exact share of a Province, as 1 do not wish to delay the time of the House,
Take the questions arising from the fact that a man lives in one Provinee,
derives his income from a ecompany domiciled in a second Provinee which
itself works in a third. I will not go into the question of whether Bombay
does or does not reap the benefits of operations carried on in Bihar and
Orissa under the auspices of the Tata Company. I will not go into the
question of how you are to allocate the assessment of railway companies
suitably between the Provinees, or whether they should be assessed entirely
t» the Presidencies because their headquarters happen to be in the Presi-
dency towns. Perhaps some more ingenious mind might find a solution
for all these difficult questions. The question to which I can find no solu-
tion is how we are to maintain the autonomy of the Provincial in face of
the Imperial legislature when a head of this importance is divided. It is
obvious that if the proposition put forward by Mr. Jamnadas were
accepted, namely, that in order to allow his Province to share
in Income-tax, Land Revenue or KExcise should be divided, there
would have to be divided administration of these subjects. Even
if we, in the interests of Provincial autonomy, relinquished our
claim to share in their administration, then nevertheless we, sitting
here, would be affected in our Budget by any administrative measure in
regard to those subjects which were carried out in a Province. (Mr,
Jamnadas Dwarkaedas : ‘‘ What about General Stamps? The same
arrangement can be made.’’) General Stamps does not afford any ana-
logy to the case of such subjects as Excise or Land Revenue.

Mr. Jamnadas Dwarkadas : We are prepared to leave the fixing of
the rate to the Imperial Government if they allow us the use of & portion
of the Income-tax Revenue.

LR
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The Honourable Bir Malcolm Hailey : The income-tax rate must be
the same all over India, and it has been universally agreed that the Legis-
lature which lays down what those rates must be, should also have the task
of supervising the whole of the income-tax rules and organization. What
would be the effect, should a Local Government claiming its half of the
income-tax demand equally that it should have the right........

Mr, Jamnadas Dwarkadas : We do not claim it.

The Honourable 8ir Malcolm Hailey : ........ should have the right
to vary the local rate ; and what becomes of Provineial autonomy if it
cannot do so ¥ Do you cventually contemplate a state of things in which
there are varying rates all over India, and you have an adjustment of
double income as between the Provinces  If you are to give any real
autonomy to Provincial legislatures in regard to their sources of income,
something like that must eventually happen.

This, then, is the nature of the task which would confront your pro-
posed Royal Commission. Do you seriously believe that any Royal Com-
mission could effect & new allocation of these revenues without at the same
time interfering radieally with the administrative allocation of which the
present financial allocation is only a corollary ¥ The point at issue is of
the utmost simplicity. We have an administrative clean cut. The finan-
cial clean cut follows that ; there is really no one who believes that it would
be well to go back and divide the administration of the remaining heads of
revenue ; the only doubt is about income-tax, and I think T have given the
Assembly adequate rcasons for believing that Income-tax ought to be
Central. That is the simple problem before the House, added to this,—
that if the re-allocation in itself, accompanied as it might be with very
undesirable administrative consequences—if the re-allocation were to
lead to the industrial Provinces getting a substantially larger share of
their income-tax than at present, then either we should have to make up
the difference or the other Provinces would have to do so. I ask the
Assembly, therefore, to dismiss from their minds all theoretical questions
of equity, and to concentrate on the practical problem I have stated.

We may be told, of course, and indeed it has been suggested by Sir
Montagu Webb, that we need not, in any re-arrangement of our mutual
finances, go in for the division of sources of revenue, and may avoid
therefore the consequences to which I have referred. All that a Royal .
Commistion need do would he to lay down a proper system of contribu-
tions from the I’rovinces to the Government of India. They would be
given as a proportion or a percentage of the total revenucs of the Pro-
vinee. Now that of course need not necessarily interfere with our adminis-
trative clcan cut : it would only amount in some shape or form to a re-
adjustment of the present contributing system. But is the proposal in
itself feasible ? It assumes that we can now predicate to a Royal Com-
mission what our revised minimum requirements—in other words, our
defieit, would amount to, Can wg do that at present 7 Is the state
of finance in India and in the world such that we could with any confi-
dence lay before a Royal Commission a statement of our minimum require-
ments ¢ We tried to do so onee before, when we placed our budget before
Lord Meston’s Committee. And perhaps I may in parenthesis transfer
from Lord Meston {o the Government of India some of the eriticism
which has been directed against him ; his Committee merely proceeded
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on the flzures given in the Dudeet for 1920-21, The circumstances in
which we stood were abnormal, though perbaps we did not recognize the
fact fully enongh ; and our estimate has proved fallacious. Can we
proceed with full confidence now, when we still have to explore the effects
of retrenchment, when we ecan prophecy nothing—even the wisest heads
among you can propheey nothing—as to the future course of exchange,
when it is exeeedingly doubtful whether our railways are going to yield
us & clear profit and when it ix even doubtful whether we should be
allowed to take to general revenues any part of the profit they might
yvield ¥ That is one diffieulty, bur it is not the greatest. The greatest
difficulty is exaetly that to which ¥ir Montagu Webb referred, but which
he did not—and wisely did not---xplore, that is to say, that when you
have the minimum requirements of the Government of India laid down,
when you have achieved the by no means easy task of getting the
Provinces also to accept them, when you have that accepted minimum,
you have still to hit on some ideal and eyuitable basis of distribution as
between the provinces. Is that a task which anybody here believes
could rcadily be achieved ? 1 know that Lord Meston’s Commitice laid
down what has been ealled an ideal standard, but that was for temporary
pirposes only, pending the remission of contributions, and bore reference
anly to the conditious in which provinces happened to find themselves as
the result of pre-Reform finanees, What you are suggesting is that a
Royal Comuission should give over a course of years some absolutely
equitable basis of distribution as between the Provinces which will
command general acceplance. lmagine how the backward Province
would demand that it should not suffer for its backwardness in the past
and demand that its scale of expenditure should at once come up to
that of a forward Province. lmagine how the maritime Provinces
would demand that on the Revenue side should be taken into account
what is collected in their ports in the way of Customs. Why, the whole
course of our debate to-day shows to my mind that it would be setting
the Royal Commission a task which would be almost impossible.

8ir Montagu dePomeroy Webb : Lord Meston’s Committce did it in
three weeks. :

The Honourable Bir Malcolm Hailey : Lord Meston’s Committee
did not pretend to do it, and T repudicute any suggestion that Lord
Meston’s Commitiee claimed to do anything of the kind. They investi-
gated the problem indeed, and the Honourable Member knows as well
as 1 do what they said about its difficulties. They did not pretend to
lay down a permanent equitable distribution between the Provinces.
They only said that in the existing condition of the Provinces, a reason-
able plan to follow until the contributions were remitted would be the
one which they laid down. Well, Sir, that is the difficult problem which
we are to place before a Royal Commission. And what would be the
immediate effects of so doing ¥ We in this Assembly have made some
effort 1o meet our deficits. 'We have taken courage and put on a very con-
sidevable amount of taxation ; the problem of attempting equilibrium
ir this way still lies before the Provinces. Commence your inquiries.
Suggest to the Provinces that there is an ideal distribution possible a: g
that somehow or other an alloeation might be obtained whi'ch‘wouq

|
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give relief to one or the other if not to all. And what beeomes of any
attempt on their part to square their revenue and expenditure {
Naturally they stand firm ; very maturally there will be a strong party
which will hope that there is somewhere in the hands of the Govern-
ment of India an inexhaustible fund of resources from which their
wants may be supplied. You know as well as I know that no such
inexhaustible fund exists. If ever this problem is to be inquired into
again, it must be inquired into when the whole question of administrative
allneation is also taken up. It is, I claim, entirely premature to suggest
that we should take it up at present. I have given reasons for think-
ing that it will be difficult, exceedingly difficult to take it up at any
time with any hope of success ; T am certain at all events that it would
be unwise to take it up until a Royal Commission takes up the question
of administrative reallocation. Sir, T have had to oppose this amend-
rment, Tt might perhaps have been wiser on my part, as Mr. Lindsay
suggested, not to have done so. If I had been a little more careful of
the interests of the Central Government I should perhaps have come
down here, wreathed in some.of those smiles which some of my Honour-
able friends have attributed to me to-day, and T should have accepted
this amendment. Why ? Because I know that the estimate on which
the Meston award was passed was over-sanguine where the interests
of the Central Government were concerned. I know that if they were
xoing into the question to-day, they would probably have to ask the
provinees, not for 94 crores, but perhaps for 20 erores. (Cries of ‘‘ Let
them do it.”’) The Honourable Members who answer in this way have
great eonrage ; but are they really prepared to answer for their pro-
vinces ! They say tb-day ‘‘ Give us our ideal redistribution ; and no
matter what the provinee has to pay, we will pay.”” (Cries of
“ Certainly.”’) Well, I admire their valour ; T fancy, however, that
when they got back to the provinee and heard what the provinee had
to say their valonr would yield to diseretion. (A Voice : ** Why don’t you
accept it £'’) I did not accept it for a simple reason ; because we
want some stability ; because great as are our needs, I also think the
difficulties vf the provinees have to be considered. T did not accept it
for these reasons ; T would not advise the House to accept it for those
reasons, We want at all events, perhaps not a real finality, but some
breathing space over this guestion. I would advise the House that it
wonld do no good by raising this question of a Royal Commission now ;
T believe there will be great unsettlement in all the provincial legisla-
tures, far excecding in its practical effects any unsettlement in their
minds which may come from the sense that they are paying too much
to the Government of Tndia. Tn other words, T believe that its practical
cffects wonld be harmful rather than otherwise. '

Mr. President : Amendment moved :

“* That all words nfter the words ¢ the Governor General in Couneil,’ be omitted
and the following bo substituted :

¢ that the Provincial contributions as fixed at present under the Devolution Rules
having been found unworkable in the case of many provinees, immodiate steps be
tuken to examine through a Royal Commission or any other impartial, ageney, the
finaneial relations between the Central and Provineial Governments, as now laid down
in the Devolution Rules, with a view to o more satisfactory alloeation of revenues ’,’?
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The question is that that amendment be made.
The Assembly then divided as follows :

AYES-27.

Abdulla, Mr. 8. M. Latthe, Mr. A. B.
Ahmed, Mr. K. | Lindsay, Mr. Darcy.
Akram Hussain, Prince A. M, M. Manmohandas Ramji, Mr.
Degde, M». K. (. Mitter, Mr. K. N.
]l;l.mthw;:a. ‘t\ilr. 8 K. Mukherjee, ﬁ(r. J.PN.

ridge, Mr. G. Mukheryee, Mr. T, P.
Chandhuri, Mr. J. Neogy, Mr. K. C.
(hose, Mr. 8. C. Porcival, Mr P. E.
Hajeebhoy, Mr. Mahomed. Saklatvala, Mr. N. B,
Hudsoo, Mr. W. F, Sarvadhikary, Bir Deva Prasad.
Hussanally, Mr. W. M. Shaheni, Mr. 8. C.
Jamnadss Dwarkadas, Mr. Vishindas, Mr. H.
Joshi, Mr. N. M. Webb, Sir. M. delou eroy.
Kamat, Mr. B. 8.

NOES—88.

Abdul Majid, Shaikh. Man Singh, Bhai,
Abdul Quadir, Maulvi. Misra, Mr. B. N.
Agarwala, Lala Girdharilal. Misra, Mr. P. L.
Allen, Mr. B.C, Moir, Mr. T. E
Arbuthnot, Mr.R. E. V, \Mndaliar, Mr. 8.
Asad Ali, Mir. Muhammad Hussain, Mr. T,
Asjad-ul-lah. Manlvi Miyan, Muhammad Tsmail, Me. B,
Ayyar, Mr. T. V, Soshagiri. . Nabi Hadi, Mr. 8. M.
Bajpai, Mr.8. P. Nand Lal, Dr.
Barua, Mr. D. C. Pyari Lal, Mr.
Bhaanm. Pandit J. L. Ramayya Pantula, Mr. J,
Bradley-Birt, Mr. F. B. ’ Rangachariar, Mr. T.
Bardon, Mr. E. Reddi, Mr. M. K.
Butler, Mr. M. 8 D, Sapry, the IIonourable Dr, T, B,
Clarke, Mr. (3. R. Sarfaraz Hustain Khan, Mr.
Catelingam, Mr. J. P. Shahab-ud-Din, Chaudhrl,
Crookshank, 8ir Sydney. Singh, Babu B. P.
Dalal, Sardar B. A. 8ingh, Mr. 8. N.
Das, Rabu B. 8. Binﬁa, Babu Adit Prasad
Das, Pandit R. K. Sinha, Babu Ambiks Prasnd.
Davies, Mr. B. W. Sinha, Baba L. P,
Gajjan Singh, Sardar Bahadur. Slocock, Mr. F. 8. A,
Gidney, Lieut.-Col. H, A, J. Sohan Lal, Bakhshi.
Qinwala, Mr, P. I’ Brinavass Rao, Mr, P, V.,
Gounr, Dr. H. B. lljnfr Bingh, Baba Bedi. -
Gulab 8ingh, Sardar, Vonkatapatiraju, Mr. B.
Hailey, the Honournble Sir Malcolm, Vinoent, the Honourable 8ir William.
}'iull:{, Mr. J. Waghorn, Colonel W, D.
Tawar Baran, Munshi. Way, Mr. T. A. H.
Jatkar, Mr. B. H. R. Yamin Khan, Mr. M.
Lakshmi Narayan Lal, Mr. Zshiruddin Ahmed, Mr.

Mabadeo Prasad, Munshi.

‘The motion was negatived.

Mr. B, N. Misra (Orissa Division : Non-Muhammadan) : I with-
draw my amendment, Sir.
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Mr. 8. . Bhahani (Sind Jagirdars and Zamindars : Landholders) :
Sir, I beg to move that the Provincial Contributions be aholished. My
reasons for this amendment are that provincial contributions militate
azainst provincial autonomy and responsible Government. This was
the idea which animated the Montagu-Chelmsford Reforms...... -

The Honourable Sir Malcolm Hailey : I rise to a point of order,
Sir. The Resolution now before the Council is that certain contribu-
tions be given. I put it to you that under Standing Orders an amend-
rment cannot be moved which simply amounts to a negative vote,

Mr., President : The proposal would mean a negaiive vote.

Mr. Nand Lal : Sir, at this late hour of the day, I do not wish to
tax the patience of the House.

(An Honourable Member : I move, Sir, that the question be now
pat.)

Mr. President : The question is ¢

‘“ This Assembly recommends to the Govermor Gemoral im Council that the
prescnt total Provincinl contributions to the Contral Exchequer bo reduced by two
crores of rupces, tho benofit of esueh. reduction being immodiately given to tho
provinces of Madras, United Proviuces and Punjab,’’ :

The Assembly then divided as {ollows :

AYES-—38.
Abdul Majid, Bhaikh. Man Bingh, Bhai,
Abdulla, Mr, 8. M. Moir, Mr. T. E.

Agarwala, Imla Girdharilal.
Annd Ali, Mir.
Agjad-ul-lah, Maulvi Miran.
Ayyar, Mr, T. V. Beshagiri.
Bagde, Mr. K, G.

Bajpai, Mr, 8. P.

Barun, Mr, D. C.
Bhargava, Pandit J. L,
Cotelingam, Mr. J. P,

Cas, Pandit R. K.

Davies, Mr. R W,

Gajjon Singh, Bardar Bahadur.

Gulub Ringh, Sardar,
Tewar Baran, Munshi.
Jatkar, Mr, B. H. R.
Latthe, Mr. A. B,
Msahadeo Prasad, Munshi.

Abdul Quadir, Maulvi,
Agnihotri, Mr. K. B. L.
Ahmed, Mr, K.

Akram Hussain, Prince A.M.M.

Allei:, Mr. B.C.
Arbuthuot, Mr. R. E. V,
Barodawala, Mr. 8. K.
Bradley- Birt, Mr. F, B.
Bridge, Mr. G,

BH on,; Ml‘. K.

Mudaliar, Mr. S.
Muhammad Hussain, Mr, T.
Nabi Hadi, Mr. 8. M.
Nand Lal, Dr.

Pyari Lal, Mr,

I{u.nla.y{'a Pantu'n, Mr. J,
Rangachariar, Mr. T.
Reddf? Mr. M. K.
Shahab-ud-Din, Chaudhri.
Shahani, Mr. 8. C,

Sohan Lal, Bakhshi.
Srinivasa Rao, Mr. P. V.
Subrahmanaysm. Mr, (. 8,
Ujagar Singh, Baba Bedi.
Venkatapatiraju, Mr, B,
Way, Mr T. i. H. '
Yamin Khan, Mr, M,

NOE3=48,

Butler, Mr, M. 8.D.
Crookshank, Bir Bydney,
Dalal, Bardur B. A,
Das, Babu B. 8,
?{in}uln,!h{h P. P. N
siley, the Honourable Sie Maloolm,
Hajrebhoy, Mr. Mahomed,
Hudwon, My. W, F,
Hullah, Mr, J.

Hugsanally, Mr. W, X,
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Jamnadas Dwarkadas, Mr.
Joahi, Mr. N. M.

Knmat, Mr. B. 8,

Lakshmi Narayan Lal, Mr.
Lindsay, Me. Darey.
Manmohandas Rumjee, Mr,
Misra, Mr. . N.

Mism, Mr. P. L.

Mitter, Mr. K. N.
Muhamwmad lsmail, Mr, S.
Mukheriao. Mr. J. N.
Mukherjee, Mr. T. P,
Percival, Mv. P, K.
Baklatvals, Mr. N, B.

The motion was negatived.

Sapru, the Hononrable Dr. T. B.
Sarfarnz Husgsain Khan, Mr.
Sarvadhikary, Sir Deva Prasad.
Singh. Babu . P,

Singh, Mr. 8 N,

Sinha, Babn Adit Pra«ad.

Sinha, Bobu Ambika Prasad.
Binha, Babn L. P.

Slocock, Mr F. 8 A,

Vincent, the Hononrable 8ir Wi'lisn.
Vishindag, Mr. H.

Waghorn, Colonel W, D,

Welb, Sir M. dePomeroy.
Zahiruddin Ahmed, Mr.

Mr. President : I may remind tTonourable Members that to-morrow
is the last day on which nominations for the new Standing Committecs
attached to Government Departments can be reccived at the Secretary’s
oltice, and that elections will be taken on Monday and Tuesday.

The Assembly then adjourned till Eleven of the Clock on Friday,

the 15th September, 1922,
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